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SHRI SHYAMNANDAN MISHRA
Shall 1 take it that no depot is being
shifted from there?

MR. CHAIRMAN : The answer has
been categorical. I think, you should un-
derstand it.

SHRI SHYAMNANDAN MISHRA
Whether it relates to that very Depot. He
hus given & particular designation and
number. We do not know that. We are
only interested in secing that the Depot
which is meant for the Air Force installa-
tions is not shifted from there.
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FINANCE BILL, 1973—Conrd.

MR. CHAIRMAN : Now we take up
further consideration of the following mo-
tion moved by Shri Y. B. Chavan on the
30th April, 1973, namely :—

“That the Bill to give effect to the

+ financial proposals of the Central Govern-

ment tor the financial yeur 1973.74 be
taken into, consideration.”

Mi. D, N. Tiwary to continue his speech.
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SHRI K BALADHANDAYUTHAM

(Comnbatore) : Sir, as usuwal, I nse to
oppose the Finance Bill :a roro.

MR, CHAIRMAN : But, let hum not
make the usual speech.

SHRI K BALADHANDAYUTHAM
1 am not gowng to make the usual speech,
1 am trymng to give a constructive sugges-
tion on the approach of the whole Finance
Bill.
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We have been bequeathed a bureaucra-
tic systen and a social order by the
Briush, We seem to continue the same sys-
tem and structure by some sort of spiritual
slavery to the erstwhile rulers.

Now, a tail claim 1s being made by the
Finance Minister that this Budget of his
has got a social objective-self-rehance,
growth rate ami also social objective of
social justice I am afrad, the structure,
the system and the pohcy of taxation be-
queathed to us by the Bnitish has not got
even, what 1s fashionably called, capa-
city for rawstng resources for a law and
order Government It s not even that
When the Britishers adopted this taxation
policy, it was more the observance of a
dhaima of the mck-pochet They were
ilien rulers, they were imperalists and they
were not interested into  what  happened
1o agrculture 1o the industry or to the
people  They only wanted monev Now
following the same structure and the same
rolicy, of you try to achieve socal justice
through this Ball, I will say the whole
thing is a bosh and a bunkum I do not
know whether vou are trving to fool others
or fool vourselves  Because, this policy of
taxaftion Ol 1d15ing resources throngh taes
15 advovated by the Government every time
on the plea that they must widen the base
of taxation because they want more re-
sourves  They also plead that the tashs
set for this Government aic such that they
need more and more of resonrces and that
they wiil be nnable to do so without ras-
ing iesources through the conventional tax-
ing methods and widemung their base On
the one hand jou are trying to levy taxes
which mevitably lead to nise 0 prices. On
the other hand, the monopolists 1  ths
wountry, who have also been reared by the
taxation policy of the last 25 years, are
also wideming their base and runmog a
parallel Government, We do not like the
ways of their speculation and exploitation
and other means that they are following.

* So, uitimately the situstion and the sol

15 created that lend itself to the conserva-
tive forces to oppose change and that such
change is resisted, If there are vested in-
terasts who do not want a change, they
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operats in this soil and i you are for
change, it is not enough to envisage
changes but also provide against those
vested interests and conservative forces who
will exploit the given situation to use the
very people against these very policies. So,
your Budget creates conditions or creates
a so0il where right-reaction in collaboration
with foreign forces can operate and scuttle
all your scheme of development or improv-
ing the standard of living of the people. |
am, therefore, making a constructive pro-
posal that if you really want social justice
to be the objective of your taxation policy,
then you should not depend upon taxes.
Your revenues must be from non-tux re-
sources.

You must rely more on uon-tex re-
sources, because whatever tax you levy,
cither direct or indirect, is generally shifted
on to the shoulders of the people, the con-
sumer or the citizen. You may ask, what
are non-tax resources ? In this connection,
1 think Shri Dinesh Singh made a very
good proposal yesterday. He quoted the
Soviet Union as an example. As a com-
munist, 1 would like to quote a capitalist
example, for creating conditions for achi-
cving an cconomic miracle by adopting
certain measures which arc within the fra-
mework of capitalism, which are not out-
side the frame work of capitalism but are
consistent with it

When 1 say non-tux resources, tahe the
public scctor as it is. Social justice requires
that the State undertake the responubility
of building heavy industries. Agreed. I
am not opposed to it. You have built it
But what is happening ? Ap ordinary man
can see the difference between the private
sectar and the public sector. My personal
experience is that when you go to a private
sector concern, you se¢ the workers are at
their place attentive to their work. When
you go to a public sector concern, apart
from the losses and other confasion, I do
not find even the workers attending to their
work. I see most of them roaming about.

How does it happen ? We are trying to
build up a new society. If we do not
understand social psychology, if we do not
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anderstand why they behave in a particular
manner, we will not be able to tackle the
problems of this country. Again we will
suffer, because those who are not interested
in change, will upset our plans and pro-
grammes.

What is the problem there? When we
20 to a private sector, there is at least a
motive there, a selfish motive. There is
the master to see that he profits. So he
supervises,  He gets certain things done
by sheer discipline or sheer force. Workers
arc motivated by the prospect of improve-
ment of their working conditions and living
conditions. That motive operates. But
when you go to a public sector, there is
a higher and nobler motive possible. Dur-~
ing the war, we saw how the public sector
rese to the occasion. how the workers gave
new ideas. they did some inmovation and
they were uble to supply in time and in
adequate quantities whatever was expected
of them There was a patriotic motive
behind. which did give good results. 1
ash : how s it that you are not able to
supply that patriotic motive to the
employees because, after all, produc-
tion depends upon the employees or
workers, upon the ordinary man,
not the bureaucracy or management, though
they have a part 10 play? You are not
able to do it because the worker does not
feel that it 1 his property, the peopie’s
property.  You have not given him a seuse
of parucipation,

Again usd again, the Public Undertakings
Committee have given report after report
saying that workers' participation is essen-
tisl in the public sector because there must
be a higher and nobler motivation, a pat-
riotic motivation, which could be given not
by your talk, not by any number of
speeches by the Prime Minister or the
Finance Minister, but by giving them a
sense of participation. That will come only
when he is made to feel that he is part of
the management at cvery lével. If ho is
given that sense of participation in manage-
ment at all levels, he develops a patriotic
spirit and is able to produce more, to see
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that productiom is increased and produc-
tivity is improved, that he does this for the
oountry, for the people as @& partner in
this great piigrimage we have undertaken
to build a new India. He will also be
a real participant. But the Government
and the managements are not at all pre-
pared even to cuncede this participation of
workers in the manogement. That is one
thing.

With regard to social justice beng
achieved by raising resources, the other
thang will be consumet goods industries
You are already taking over sich mully
Consumer goods industries are those which
give profit immediately whereas 1 heavy
industries there is a long gestation penod
and the return will be spread over a long
period. But consumer ndustries are well
developed already. Textles, sugar etc—
these give immedwate profit They are al-
ready established But vou take over only
the sick mulls, Government take over those
which are not profitable If they are pro-
titable, he will continue to loot Thereby,
you not only deny the exchequer the re-
vemue, He will also deny a fair pnce
jo the consumer. You deny a fuwr deal
to the worker. Thus leads to trouble. When
they waot somethwng, they will also devise
means which witl upset things and produce
even chaos and confusion.

You are now commutted to taking over
the gram trade You are now committed
to supply at least grain to the people
through the distributing agencies  You are
now taking over yarn. What is the situa-
tion ? When the Government wanis to take
over the control, and take over the entire
stock of yarn, here is a problem of the
bureavcracy not allowing you to do 1,
because, here 1s the Textile Comnussioner
who allocates ordinary yarn intended for a
weaver to the hosiery industry 10 my cous-
tituency m Tirupur. All the 600 hosiery
factories are closed down for a month be-
cause they did not got the proper yarn
intended for them. In another area per-
baps where the weavers wamt the required
yvarn, they maust have got the hosiery yarn.
The Teatde Commissioner is ignorant sbout
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the pattern of production in the
also ignorant about the
weaver, aamely, the count
place where it is required
gQuantity. The State Go
co-operate; perhaps-the millowaers
co-operate. Ultimately, what is
You cannot solve the problem
tuking over yarn. If you take
consumer ndustrios and produce,
be able to reach the ordinary man wi
products at cheaper rates. Whatever
is there, it will go to the coumtry
the excheyuer, and to the 8o,
do not see why you should take over omly
the sich mulls and the sick factories. Pear-
ticularly mm respect of sugarcane, not only
you have not taxed sugar but the sugar
industrialists are moking the highest rate
of profit today, and I have got exampies .
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SHRI DINFN BHATTACHARYYA
(Serampore)  They make the highest con-
trbution to the Congress funds.

SHRI K BAl ADHANDAYUTHAM :
Whete the owners of sugar factories have
been able to tide over the criss in other
industrnies thiough sugar I know of ins-
tances where such o thing occurs n 1espect
of the sugarcane growers in the sugar in-
dustry  The factory-owner says, Govern-
ment suys 1 should pay Rs. 85; well, 1 will
pay Ry 118 The only thing is, 1 will
ghe you a share certificate for Rs. 10 per
every tonne, and with that share, he can
tide over the cnsis i another industry.
This s the amount of money they are
making out of the sugar industry.

MR CHAIRMAN : The hon. Member's
time 1s up 10 munutes s written against
yurs,

SHRI K. BALADHANDAYUTHAM :
You must give me some more time. 1 was
not here ycsterday.

MR. CHAIRMAN :
bell after 10 minutes.

SHRI K. BALADHANDAYUTHAM :
T will finish in a few migutes, Sir. So, whes
you take up the consumer industries you

1 have rung the
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will be able to achieve all the three things
you want to. The comumer’s wants are
sutisfied. The price question does not
anse: there Is no question of price-hike, a
problem which you are not able to control.
Then there is no question of the lack of
resources, thus creating a condition where
the other peaple try to pay money to the
Congress party and so on; all this will
not be there. The elections cén be falr
and free

Another question is this. I want to
give an example. When I was in Japan
Jast week, they told me that they have
tahcn over the cigarette factories. They
sald it » a monopoly, and “we are going
to monopolise it.” I thought it was some-
thing ke Tatas and Birlas. But they said
it is 8 Government momnopoly. Nobody
else could produce cigarettes; only the Go-
vernment can produce cigareties; they have
taken ever the gruin trade. The Govern-
ment there, in spite of Japan having multi-
national corporations and going towards a
larger Japan and domihating the whole of
Asia—and the imperialism and militacism
of Japan might be revived—have taken
over the cigarette industry and the grain
trade.

I wonld like to addiess yourself to an-
other question. If you want social justice
to be done in respect of the industries, the
key question is how you are going to face
the problem of wages. | must tell you
that you are not even capttalistic like
Jupan. Even Indian capitalism is so
different from the capitalist system else-
where, because you continue to carcy for-
ward the colopical system. Your wage
structure is the same colonial wage struc-
ture. 1 know the days before Independence
when the factories were run on the basis
of two vadas per worker; they used to give

two vaday per worker who used to work in
mfam:yfordahtmnimmcday
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For the machines you pay the high price
they sk you in the world market, because
yon want to industrialise. Similarly, you
must puy the price for the worker who
15 the living machine and real producers.
Unless you give him a living wage, the
need based minimum wage, you are not
going to get through this problem of
reduced production and lack of develop-
ment and industrislisation and other
economic ills referred to in  the eco-
nomic survey. Our friend Tiwari talked
about the conditions in the villages.
He belongs to the governing party
which creates monopoly on the one
hand and abysmal poverty on the other
side. The need based minimum wage must
be the policy. Othcrwise you are not
going to face up to the danger of right
reaction which, vou say, is mow looming
large.

T gave the example of Japan, because in
Japan there has been an economic miracle,
that country believes in the need based
minimum wage. The Japan's wosker de-
manded; “1 am producing the same thing
as the western people, in clectsonica and
in othe: things: pay me the same wage.”
They purchased the know-how from Ame-
rica, they have beaten America. They
pud 12 times if necessury. ‘They paid the
worher the need based minimum wage.
Strikes were permitted. I is not said, like
here, av if strikes create disruption or
strihes stard in the way of production. In
January they declare their demands. In
gpring they go into battle and
their demands and they have
western standard wages.  Strikes are
in a country, which was once a
State. The labour movement was young
there. They gave the minimum wage and
they were able to beat the topmiest capi-
talist country. 1If you want to be copitalist,
at least follow the example of Fxpan
try to see that these three things ave
out. Firstly your whole approsch
be nom-tax resources. Secondly
tor undertakings should be mote
by making workers particignte in the
nagement, and thirdly yoo ssust maake

we cannot pay so
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entire working class employees in . the
_country feel safe by assuring them the need
based, minimum wage.

" The'task of building this country caanot
'bé done by bureaucrats. It has to be done
in the¢ teeth of opposition from conserva-
‘tive forces.- That can be done only by the
;‘iarticipation of the people and by rousing
their pa:tnotlsm

MR CHAIRMAN :
quite a:,number of names.
:conclude this Bill today.
left.. So only five minutes will be allowed
to.each Member. I request the co-opera-
tion of  all, the Members.

I have got here
We have to

SHRI p! GANGADEB (Angul) : I rise
to spcka on the Bill under discussion. 1
know the time is very short for me to say
all ' T want to 'say. Before coming to some
of the specific’ aspects of this Bill, let me
refer to the general economic situation in
a nutshell.

In spite:bf ‘the fact that there has been
all round:progress.in the econon:y over the
last three or four years, the population has
been increasing fast and the requirements
going up at a: much faster rate than the
increase in ‘the production.

An. inflationary situation is afoot in this
country. .- This is perhaps one of the rea-
sons for the widespread hardship and
‘growing sense of frustration all over the
country. This problem is of a very great
magnitude .if I may say so and it can only
be solved if. we: make the best use of the
potentials and. resources available for the
development:. M

As you are aware, the system of taxation
and public spending comes under the Fi-
nance Department and they have a lot to
do with the findings of such solutions. The
first and foremost priority should be to
solve the problem of rising prices. The
budget proposals should be looked at from
this angle. What we find is that the infla-
tionary pressures.:are created by the growth
of unaccoumted money. Unless resource
mobilisation is stepped up to tap such
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the price stability is bound f
main a far ery. It is in the fitnes
things that the methods of taxation s

money. ;. I. do hope that the Govemm
would soon  impiement the recommer
tions of the Wanchoo Committee o en
proper assessment and collections. Th
to the Finance Minister that he has ind
heen considerate to backward dreas: |
increase in the subsidy for capital iny
ments in backward areas from 10 per ¢
to 15 pericent is undoubtedly a timely‘ g
ture. Nevertheless, I feel that this probl
requires’ much more bold solutions
years pass by. In many places, resour
are available in plenty. But, their utili
tion is crippled by the inadequate i
structure facilities. In the State of Oris
for example; the railway line bet:
Bimlagarh .and Talcher has been

in cold storage for a long
apparently on the ground that
project is uneconomical. But,

it is everybody’s knowledge that the ¢
letion of this railway line would auto
cally open up the vast possibilities of dev
lopment of minerals and forest resouit
in that area. o

MR. CHAIRMAN : The hon. Membe
time is up.

SHRI P. GANGADEB 1 shall h
to be very very brief. May 1 be give
three more minutes if you do not mind ?

MR. CHAIRMAN : No, please.
would mean a breach of agreement.

SHRI P. GANGADEB : The most im
portant thing is the supply of power.
is to-day not being supplied adequately a
we are really distressed so much that th
supply of power must be guaranteed
improving the management of power plai
and distribution system. That is the oni
way out. Only a rapid increase in product
vity in the factories and farms can reall
bring about price stability. Let me, there
fore, request that this aspect of the matte
which we think is very important, be
ways kept in mind while steering the w
of administration.
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Regarding expenditure side, I wanted to
sty something. But, ¥ don't have timec and
therctore | come to the end and let me
£9 on to say that in spite of 20 years of
development in our country, the udisparities
are stifl persisting both at income levels
and st prosperity levels. What is worse
is that sanitation facifities are conspicuously
absent in most arcas of the country.

15.60 hrs.

In conclusion, I wish to say that very
curly steps are necessary to see that the
minimum needs of the people are fully
vatisfied. In the arcas affected by droupht
and scurcity, morc investments in socially
desirable items should be pumped in. which
will prove greater employment and give
a guarantee for better life for the people.

With the<e words, T support the Finance
Bill and trust my suggestions will receive
the careful consideration of the Govern-
ment.

ar wiewr s (wfam)  awrefr A,
% 3Py wir fet dw @ owrpoomd
e ATdr & & orer fw shfem g W
TG FEIFE s oant W mwd & aedf
{rm wve w7 oam wn sy @ oy
aft w oAy P T Ew & et
0T ey @7 ¥ Fv F oA re v k
f& frvr 8% atew &w o9 Fr oW e
gt frag gr 2 37 o o g AW
avw wifgn  fadg w1 & W avd AR
b owr owenA R WY oaeE, W oaadr wd
} mwH, W oArvifan G wr omeE, Wt
At awx K, wfwlw swoge B, feed
R, wmy wr @ e a2, T
aws cerifafafedr Xx & fae o
qrere w7 W 7 ¥ wowr e e
g

UTK R FwAT 61 TN waet we
BraTer gowTe ¥ ¥ 4 wrwrdt @
w¥ mx i ¥ fm dww g
o B Rfer wror qTe ®
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BRI WY wie €Y AomT 8 srgver WY
tiw w2 v owmardt & fan A
wrr A Afe 3T ooy ww & froam uw
aw ) e gt oW e Aver LqEAT B
5 faar & wodyy, Tar & v # guv TAEw
o 2 A ER, ag A ad & 4 weew
¢ Tve AF & g9 Tvafer wie ane §
AT g dmerT T gm oz E fe W WY
s R E Ay v S @ ow
EARArA o wra #1 T Y ag v Ty
ST AAV AT E A 8, 4% U5 WE e
fir st myw & Mfawimamew §, W
¥t gz fawm wfer &1 mEt ® O oS
w1z w7 ¥ femr wafew s @er v Aiw
e W 9w sl AT WY &Y
Ty Aty w1 % E F a9 3 ¢ Wil
A = o vEr 2 A fAdmw & e ovw-
ram dwr ¥ Afw ¥ A frnd gt
qifer 1 7z urardr T fAm weR avy Afaw
A EH W T o0 F ) agA A AR AW
qaw & f& qre 99 gl ¥ @ v ol
® qewn @ T A W b AgE s
% AT & oaw I A aw §u spfam
qres avar Ft o W 4 i Ade
7 oAy w7 fafws ww @ o9
strer ¥ ¢ Tm o, ernfedww #,
Ag @ afafzrs awvd ¥ oAger & A
& o gz frams @ ofgn)

oA § oA vhme & ooy &
gy = grEAry & WRiEw e
fager gur &1 b Wl oC W @ 0w
w0 Afew g wEww W owe §@,
7z et wi ¥ fogem oW wewr
&, Pt a Favem o f——amdy welter e
ove fouvramren dte no Wt + @ ¥ fua
§fe am A ozw ¥ oAy waftww e §
IR W A ¥ A oWy W sy sed fam
# 1 &few I fr e wO¥ F wET W A
foay & § fe 1965-66 ¥ 858,54 W
e W o IR 9 91T 1870-7 1
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ot wErww sem)

¥ 567 17 VW WAL WEr g war ¢
T oo & JaT AR TR WD 106566 F
ST | AW 82 gWT AT wgt @v Wy
197071 & 1 WY& 17 ¥ W v
I oW ¥ oA AW R ww @ war
wer drfufasfer oemrdwe o & war
1196506 X T 1 91 W 01 T
1970-71 ¥ 9 2 03 wOX E aFT LAY
eI g @ &7 @ a7 v uw #
™ ¥ A wnerd & ox ofmw weoar
TET XY W g S ¥ U
a7 wra dar emwd @ v b wfuwwe
At T ¥ AT wOA o o Flo Oo W
T G ¥ o § ouir w1 T Siw
WEq @77 FT @ TH FHER & AT
w1 & @ ¥ iy sfaar ¥ Wi wda
qon oM % fawr ag ox g o dar
TTEAE g1 WT wpwivy A qew w oW
wr &

€ F a4 v AEA RETW W
g tF W e gzt wrdy aer wrEERT WA
Br1972 w2 v A wrl gf ¥Pew
WY A% I ¥ AT W £ AH FUT 1 89
AT ¥4 OF WG T WATIIN A A
yar WY FFr fogr wtv sma qmw Ay o
17 & ®A% W IoAT W Ak ¥ 4
¥z wy Aoy ¥ Wz fomawdt A ¥
3000 ¥T oTET A9 ® w199 & fav
A GTHY FAT geqT AN AT ¥ WO wear
& f47 zer 2x § o7 At qaw Wy dm
HGT &0 Uo, Mo vo WA ¥ ) X1 A7 & WY
sear § 1 IR ¥ Wi AW AwEw
mﬂ’!ﬂ?lﬁ’oﬁ’cm‘foﬁ'mm*
fao fagro (W w7 & I W I 5
waeer ®¥ afe TR & W7 wfen
Apven faer w

gav g¥w ¥ faxsr w wifacw oA
grmr & dr g & g ¥ P oewrd
cafay wf fesfeza 317w TR wvam
woik &9 w78 4 ¥fen arx ghre wfe
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frr g wm & Hw it o wife w9
& ol gw oavlt ¥ wOW v e o ovlt @

& ¥aw Iv ¥ rw oy ¥ o g
wor-fagn  afrg (100 Bwrerz)  wAE
wrelt wa-fagar afvdren g ww (156
) fro sow oefege aforreen
(262 wrz) warwr-AR war we-fawe
afarwar (130 wamare)  wegwory And
foerre wraw wow (120 AMATE) W
i feeare qfm W (400 W)
nrcwgr ara afar (400 wIEE)
#7 zaiww afwrar (100 daE) oww
gag ® X FAIT a7 ¥y & fe aw wuw-
qrar 3 & gz W Py A ol o owd W
apt T @ AT MT FTA W HEET
war g & At ar of ww oAl g qoar
vt TN W AT A4 N A} FETH AATRT
§ WY Ar mar wevT ¥ 9w & frew A
szihaw Aot AT WY W A e faav ¥
a &7 § 9 A g4t frr & fgv oo
otz YT 71 oAw feoey w7 aw 99 @wAr
%7 © Iy wH mpaw W sam &R

gAT gxt a3 § v wiT weww afam

wieht & an st g o ek o sgaewy
Fifar | T OF SRy WY AUR NI EEN
o @ ph ol fir el 40

gart gt e w¥w d witar ¥ qer A
1928 ¥ ofers gwer & ve wiEw &
giwry 3w A wow @ Tl &S 2
FOr W Gy owrie 3w & @ e b
oF Wiwa % oSO X g



197 Finance Bill, 1973

Wi v W W AR AN
WL AT AR T AvT & o oW e
ot fedz W Aw Wi eEfAr gRA W@
T A WY W owew w7 ¥ widpw  wmw
™ oA A FAT vewYz af an A
Y 98 ¥ oA W §Y Ay AT aw
TERYE  TVAT 9T TAfAY W wmy W
wfror ¢

o whEw A § AT T IR 1972
¥ oATAT 15 2 17T T EIVE AW
TAY  ¥HET 809z T mrfgmw AT
WA gETiaE wo1S ¥ TP
sifaan v awT wwT ¥ oF wwmaizrw
Fafaay v eEre fray WWOAT w00 9un
TAE %1 T ORRT TH A, AT P

TR @ZT £ ;g 0 (9 {2 inr v oAwdw
AT F o

sy wm®  waee (3) e
arizg {4 {aT9% meET & oFA oW onw
177 3z #haa aimy 2 by AR nrvr
{wr A7ve o ariaw AaT AT Armt A
AT A 4 3 awa N sifw ¥ fAo
MARE ¥EW JIAT R 1T wzdfmow
AT W oA w  gfravh oo § oW
A e W A gravgEAy £y onE oAl
RATT ¥ AW X W WA Fed AN wwEer
g 3w s Slew ffret ow arper
WA AT A WwET T Nd W
arawmsAr & | A gAST G R 0%
oYt a4 A ofaw & T #

WO o ¢ fr owear ¥ fegrr AT
ameaw & worny Wi Pme W waw
o1 % # d61 W o, i 0%
T Y grgwerer, Afew v e twow
wPr R TRM we wedy & feevar e
yaraR § o v o1 @ gfy e & fau
o R T Gx WY mErer wvR & fae
B wqT TR $TT TLTH W WA
g iam for & woere 3wt wxw W
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2 AfER TR T weeAT vE fady
Yoowae v e fr oA 2w Wi
wT g ¥ fic N owew e & ogAe g
ufew &1 wg7 & awrd v wiw €
q ¥ Fwr feur e F oY a7 wrar 49
2 wat & tafae gfr aRwm wAag
T €Y 97 ufwa o %t 9z 75 ofmy
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wfaw EniT WY yvr g9 #Y 9fz o1 RF
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Aoy A2ar oF fvrami 7w

™ fomr w oaee A o mam oTI Y
Hfaq & 4 wdr Aw oA w7 §,
I OAT WA A AT @ AT W OW
TR 42 ¥, waer A fAn oasa
[IETT SOAT AW W OFIVE AL & AT
AT T TwAy | Ay fafr ¥ @@ AW
it ¥ iz 3ar wem osmar &Y "
ITET FTIANY FT OWIFTET RS T, AW
AF L AW W ATOAWT AN L AR gAY
M7 AN gIArar $AF T WA Pt
Pt & G o (O S L B T B
A T dra § o7 aRdqey ndees
Haorww-rom gev a7 W e
™ w1 et reberefear W AR
¥ ¥ A" A ¥ T T w AW I|
zAY ATF W WY <A AT W WA &
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ot w1 frE T s widewd
qtw @, Efw FTE ¥ @i awmm
w7 WHAT ¥ A R o

sqr & ST GMRT W 3T TE—
wEm ween § 37 W § v swafee
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Fr g ?agag g fF fFr won ® wfa
safsr aifow sa feadr g, agr @dqr &t
fafga wfw a1 wfawm ¥ &, ==gr afy
TF gIR fadArfer @ wft # feAw A
Fg¥ &, 39T ATIT qAT IAHEA & | TS
wfy =afag faweit ar @@ fegar g, =0
adr #r yfa # afq w3y 97 fradr wafae
gz 1 @9q gdr g aar Fgr fwaq gfawa
safey q2-fog & Far a@Er fFaa gfqwa
AT AT IATT get 7 Frw faar g, wmfe
A% Wiwel W IG q wgA grm fFoand
g # mwsy wiw w9y Afaw Sufaa 2
azt wiEfas Argy Aez & aw 9Iw W F
A=iarg g, BT ot ewEr Sger g @
1T FF T TH YW F A FIAGEE TAT

femr 21

I3 F fau wew gxw 7 W AW &
WONFR qHTT KT AAAT FoF F fam 24
FIAZ 73 AT =T T Fq &T | F+F F
qegaq ¥ GIIT H gl wE AL [EA
odq & =adr feqiE &1 | afFa g= w5 aF
agi AEl ogAT | Wedr A3 § N F O
FT =T FIA F (AU g9 £ T A
g, AfFa gax fao @1 wfuw ggrEar
gt & a1 w7 ¥w oy gaig @ g
a1 wmemazifer £ g5 04T @ @m &
g faasr miqa &7 avwT 99 @ 0 fEaar
a7 fgar sy, Ay w15 dar Ad qars

T E

HiT WIW FLAR A Wil &1 o4 fE
TH FAT F AMGF WEET a1 3353 WA
® TR T AT F fau 76 F® o'W
fz2 @, 4% 7z Fw 3 FF oauf §
FHEAT TI A E, TeT FER F A
3% QU FT F faF w9 T@ g, afEn
FE T A9 IF Jg TFA Al A g |
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g &t 56 SfAwa @ # A" A
35 gfqwd g—=9 d@ & AT WA H
aF # W gag 9o g | W axg @ faoe
N GIF A W HeT NRW FF AT A
AT ¥ FgT 98 ¥ 1 Hew wew # Afa@
AT Gdt 71 yfF F fqu 2. 74 fremm
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gafan 7o 9@t R fF agt 9w qwed
foe RFz ™Az g amr 9, wiE
gt aga #fus s &

T7 @Rl & grg & 3 fgm {3999 @@
T F@TZ |

SHRI SOMNATH CHATTERIJEE (Bur-
dwan) : Mr. Chairman, Sir, I thank von
for giving me this opportunity. I would
only refer to some of the important aspects
on which 1 wanted to speak in greater
detail.

One is that the Budget and the Finance
Bill have failed to tackle the main problems
in this country, namely, the problem ef
unemployment and the problem of price
rise. Just as we have been hearing the
slogan of ‘Garibi Hatao’—for the last two
or three years, this is all a question of
slogan only—of bringing about social
justice or achieving social justice. Reaily,
no policy or plan has been laid down to
achieve this.
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A very regemt probiem which has now
developed in the Indien cconomty is the
probiem whicth is being faced by the
handloom weavers in this country. Oiders
have been placed on mills for delivery of
yarn fo weavers, but onders have been
placed even on those mills which do not
even manufacture that type of yarn, The
price fixation bus been done on the basis
of the price that prevailed m December
1972, which is upeconomical so far as
weavers are concerned; they cannot aflord
to buy at that price. This is only for
the purpose of henefiting the mills. Om
of 5 lahhs handiooms, thiec lakhs have
already been closed down or are gomng
be closed down, The prodoction loss
i to the exiemt of 50 per cent The
daily production 108y 18 1n the nature  of
about Re, 30 lakh«. This is the position
with regard 10 handloom weavers We are
hearmg only promises, but nothing s oeing
donc to look after the interests of this Jarpe
section of the people who ure not rich
people who are common people and are
ehing out theyr livelihood from handlonm
Industry.

The next point i power shortage This
is a problem 10 which Government is not
paying proper attention. There 1s complete
mismanagement here. So far as breakdown
of thermal projects 1s concerned, one cannot
take refuge under rawfall. Why Is there
this breahdown in thermal project” The
main reason i+ the complete mismanage-
ment. There is no advance thinking. Re-
placement parts are not available in time.
1 have been totd by some of the electricity
efigineers connected with the State Electri-
city Buard that they do give the indent for
varions parts in time dul the decision is
not taken uatil the parts or the machinery
20 om of ordéer. In West Bengal, out
of 38450 villages, ofily 3,278 have been
clectrified. They say that they have teen
electrified. Our Chief Minister makes 3o
mahy promises and he glves progress ve-
pbfis. Whre posts have been placed, those
villages are supposed to be electrified. Of
course, putple are getiing disilliitloned conr-
pletely  because even in Caltuita amd

dustrisl areds, there &% no supply of elec- the

tileity.
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‘Then, what is the position with regard to
drinking water? No policy or plan s
there for supplying drinking water. Only
yesterday Dr. Karni Singh produced before
us the type of water that is being given as
drinking water in Rajasthan.

i now come to the unemployment prob-
lem. There is a grandiose scheme by the
Minister of Stute for Plaoning. He goes
ahout making promises that one lakh jobs
would be cieated in one vear amd in
five years, five lakhs jobs would be created.
This is all Utopian thinking. They are
only trying to deceive the people. There
18 no basis for this plan.

1 want to speak particularly about West
Bengal. without being dubbed as parochial,
So far as the unemployment figure is con-
cerned, it is the tughest in West Bengal.
There are nine lakbs educated unemploy-
ed on the live reaister. The total unenp-
loyment figure on the basis of the Employ-
ment Fxchange figures is 28 lakhs.

From 1951 to 1969, the Central assis-
tance to West Bengal has been Rs. 141 per
tapita while the State from which our
Finsnce Minister comes has always been
the reciplent of a much greater bounty.
West Benga! occupies the eleventh position
s0 far as Central assistance to different
States is concerned. During the Fourth
plan, the per capita outlay, so far s
West Bengal is concerned, has been the
lowest in the country, being Rs. 79. During
1971-72, West Bengal contributed Rs. 347
crores to the national exchequer out of the
earnings from jute, tea end  engi
goods alomé. And Rs. 592 crores from
itcome tax and other sources. And what
we We  received  back
Rs. 78.36 crores only, out of uearly
Rs. 900 crores and it may interest my hon.
friends on the other side that thess
the figures which I have got from the
port submitted by your Chief Minister
West Bongal before the Finance Commls-
sion.

e
-
of



203 Finonce Bill, 1973

{Shri Somnath Chatterjee]

sought to be solved by this Budget and by
this Finance Bill? How is the general in-
dustrinlisation in this country going to be
sofved? There is nothing. Recently what
has happend? The Jay Enginecering Works
a Bharat Ram-Charat Ram concern, to-day
1 am told, are going to pass a reso-
Jution to tansfer their registered office
from West Bengal to Delhi and that is
being encouraged, I am told, but I would
like to be assured, the Home would like to
be assured by the Finance Minister and
the Government, that they have no hand
in it—that they have got the unofficial bless-
ings of the officials. Therefore, 1 would re-
quest the hon. Minister to deal with these.

Before 1 sit down, T would like to touch
upon one aspect over which we feel very
strongly. That is about the wrongful de-
tention of persons under the MISA. Al-
though Sec. (7A of the MISA has becn
declared unconstitutional,—the Central
Government which maintains an overall sup-
ervision of this know this since every case
of detention hus to be reported to the
Central  Government,—hundereds and
thousands of these detenus who are entitl-
ed to be released under the order of the
Supremie Court because that particular sec-
tion has been declared illegal, are being
hept in wrongful detention. 1 would like
to know what the Central Government is
poing to do. Will they allow and see
that these persons who have lost their
personal liberty under an illegal law con-
tinbe to remain and rot in jails and be
treated as ordinary criminals without being
brought to trial, because it suits the panty
in power in the State?

These are the matiers on which I would
like to have a clear and categorical reply
from the Government.

SHRI VASANT SATHE (Akola) :
The main object of any budget or Finance
Bill is to mobilise national resources. Now,
fet us see our whole experience of the last
25 years. How did we succoed by the met-
hod of taxation to meabilise resources? Wa
have seen that the cconomy that we are
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pursuing in this conntry is the economy
where capital formation which takes place
gets concentrated in the hands of a few,
Now, that is the experince of the last 25
yeurs of our economy thst even to-day 35
per cent of the net value added takes place
in what is known as the private sector and
in the public sector although the invextment
has grown, the real profit is negligible or
very much less. What is the result? The
result is that all this capital formation and
profit that is in the private sector we are
unable to mobilise for national good. This
we tried to mobilise by way of taxation.
What happens? The more we tried 1o tax
and the more we tried to mop up, the more
the money that goes underground. The
black money that has increased in this coun-
try is now to the tune of about Rs. 10,000
crores. Kindly see your own figures of the
last ten years. Whereas the national in-
come has increased from Rs. 13.200 crores
to Rs. 19,200 crores which is about 45 per
cent, the per capira mcome increase has
been only from Rs. 308 to Rs. 348 only by
13 per cent. Where has the rest of the
moncy gone” That has gone in the form
of blach momney underground. That is the
trouble.

Unless we decide to bid good-bye 10 this
concept of mixed economy, the seal witur
where there is profit, unless you have that
sector in your hand, you cannot really have
resources 1o mobilise or channelise them in
useful channels. You must have a decent
private sector. The private sector should
be there in small scale sector. let us think
in terms of having a network, as in Japan,
of small scule sector spread all over
the country.  But, they have got the
capacity to give employment also, If you
have all these industries, consumer-goods
industries, concentrated in the hands of a
few, where all draining of all money and
capital of this country is taking place
where all capital formation is faking
place, if you leave it to the private
sector, they will not only comtrol your
economy, but they will also continue to
corrupt your eptire industry, in fact your
entire  socio-cconomic life. Why do not
we vrealise magnitade of the morat
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problem involved in it? How they corrupt
with this money power the political sector
and the bureaucratic sector. There is no
dearth of manpower in this country. Who
are serving this private sector today?
Your own brilliant men? Seventy-five per
cent of the technical graduates and science
gruduates today are serving in what is
known as the cosmetic industry and the
manofacture of drugs. Why do you not
take over all these sectors and see that
mobilisation of their resources is done in
priority goods industries” Are these essen-
tial goods in the country today? You must
seriously give a thought to this and unless
we take a note of the totality we cannot
progress. If you think that you can bring
socialism or socialist c¢cconomy with the
help of capitalism, it is just like thinking
that you will sow bubool and want man-
goes to grow from it. Well, it cannot be
done.

Sir, T am not talking from a dogmatic
point of view. Forget socialism, if you
like. But let us, at least, believe in
humanism, if not radical, at least, simple.
Even then we cannot have a  capitalist
wystem of economy. Wc¢ have seen the re-
sults of mixed economy. Miied economy
has failed. We arc not thinking of joint
sector economy. Joint sector means public
money. private management, and private
profits. This is what we are going to do.
1 say repeatedly this is nothing but  un
idea of participation or parinenhip with
corruption. Because, corruption is inherent
in capitalist system. It is like pollution.
Just as you are living in a society,which
corrupts every individual. Therefore, you
must decide once for all to do away with
capitalist system if you really want to
tackle the problem.

The Finance Minister said once, speed
is the cssence of the success in  economic
feid. Unless you take speedy action,
pothing can be done. Two years have
alrendy gonc by. Hardly three years are
left before we go to the people again.
Unless we take speedy measures to deliver
the poods, in terms of the consumer goods
and employment to the people, I think,
we will be failing the people,

VAISAKHA 13, 1895 (SAKA)

Finance Bill, 1973 206

SHRI MALLIKARJUN  (Medak)
Mr. Chairman, Sir, supporting the Fi-
nance Bill, I decide to plead my case of
partition of Andhra Pradesh. I have all
appreciation for the political manoeuver-
ings and diplomatic moves on the part
of the dirk wedded integrationists to
maintain the integrated Andhra Pradesh,
which is unmaintainable. Sir. ‘We  will
have 14th and 15th jewels of the nation’
was the expression made by the then Home
Minister. Gobind Bullabh Pantji in this
House prior to the creation of the Maha-
rashtra and Gujarat States, who was an-
tagonistic to the formation of the Telen-
gana State. Former Home Minister Shri
Gulzari 1.al Nunda, requested the Speaker,
Shri Hulam Singh, to constitute a com-
mittee of Members of Parliament before
the formation of Punjab and Harvana
States. The present Home Minister, Shri
Dikshitji. 1n an interview to an Indian Ex-
press Correspondent, said that there is
nothing wrong in having small States which
can function efficiently. I believe the per-
sent Finance Minister, who was also a
Home Minister in 1969 and who is fully
acquainted with the seperate  Telegana
movement. will favour seperate Telegana
State formation. Apart from this, Sir,
our beloved Prime Minister in this august
House sgid that she has neither conced-
ed nor ruled out, the scperation. It wax
urged that we will have normalcy. Well,
normalcy is there. So we do anticipate
that division will take place at the earliest.

The race for Chief Ministership s
utterly shabby and ridiculous to the
average public man at this juncture., I feel
these  pseudo-integrationists  must imme-
diately go into political liberation, must
renounce power, must make the Andhras
reconcile  themselves to the  five-point
formula evolved by our beloved Prime
Minister, if they want to serve the Cong-
ress Party. On the contrary, they are
saying that the Andhra separatists have re-
conciled themselves to unconditional in-
1egration. I totally conderon this  de-
mand for unconditional integration. We
will not allow the twin citics of Hyderabad
and Secunderabad to be free z2oncs umder
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any circumstances. We will fight tooth
apd nail, This is a fundamental and
basic thing one should keep in the mind
and split the State.

in thes connection, I may say that
normalcy is restored. Students and offi-
cers in the Andhra region have gone back
to their educational institutions and offices
regnectively. They have not given up the
demand for bifurcation. ‘There is no
more problem of law and order. Some
say it is a psychological problem. Others
say it is a sentimental problem. 1 say it
is a perennial problem which needs an
overlasting eternal solution which is the
division of the Andhra State, nothing clse,

In Hyderabad, Congress Forum for a
separate Telengana, headed by Dr. Chenns
Reddy has not taken up any  intensive
programmc. That does not mean that we
have given up the demand for sepuration.
I do not wish to take more of your time
by going into thc bachground. But I
reiterute that <eparation is the only solu-
tion. The recent statement of Shri Dikshit
is a little satisfaciory because they indicated
to prolong President’s Ruic i Andhia
1 feel it is a good atrategy. With my
Ittle experience in politics, [ anticipate
the divison of the Andhra State soon
With a!l feith in our beloved Prime Mini-
ster, I hope she will definitely divide the
State at the earliest possible time.

As we believe, any emuncipation move-
ment will take s own time and turn.
I finally say that therc is absolute deter-
mination on the part of the people of
Telengana and with iotegral  will-power,
they will fight till the demand for a sepa-
rate Telenganu State is conceded.

SHRI BISWANARAYAN  SHASTRI
(Lakhfmpur): We are passing through
» tramsitional period, tramsition from corser-
vatism to liberalism and from monopoly-
hold to State control. Therefore, there Is
little wonder that when progressive mes-
sores, whethér 1t {6 the appointment of the
Chief Justice or the taksover of wholcsile
trade in foodgrains, are taken, there s
oppusition feormn the vested imterests,
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Thore is tise in prices of foodgrains aad
otser consumption commwodities, The prive
rise of foodgrains hits svery hitchen. In
wpite of the groen revolution, there [s not
sufficient production of food 30 feed the
people in the country. Tt shotld be found
out where the defect lies and is' should be
removed.

To my ntind, one of the causes of the
price rise is deficit financing. To bridge
the gap created by deficit inancing, there is
a tendency for more and more indirect
taxation, and indirect taxation is cee of
the causes of the price rise. Therefore, I
think there should be a certain limit to
deficit financing. There is inflation and
black money aiso. Previous speakers have
touched on these points; therefore, 1 do
not wamt to go into details,

1 would state that there is circulation of
forged currency also. This should be
stopped by all means. Unless this is done,
one day our economy will be paralyscd
Government have been trying to reduce
poverty, the gap between the haves and
have-nots. This is a good ottempt. But
1 would say that Government should also
try to reduce regional imbalances.

The entire eastern region is lugging behind
so far as economi development and indus-
trial growth are concerned. If regional
imbalances are theic, the people become
restive and they cannot be blamed for
taking the law in their own hands on certain
occasions.

In Assam, the employment potential is
very meagre and very limited, and the Cen-
tral institutions and Central undertakingy
are out of bounds to the people of Assam.
For instance, out of about 200 employees
in the Indian Airlines there, only five o six
are from Assem. This is an instatice where
it can be suid with justice thmt the Govern-
ment have (o give greater represewtation to
Assnis,

So far ax clectritity is concwrnedl, only
five per cent of the vitlages in Assam s0
far have beent elocwified, The  poople
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fiving in the villages do not get the facill-
ties of power. How can we expect Im-
provement in living standards there if such
{s the condition.

MR CHAIRMAN : The hon. Memberx
time is up.

SHRI BISWANARAYAN SHASTR!
1 am finishing. Assam produces large
quantitics of tea.  Assam’s. share in ten
production is more than 50 per cent, but
Assam does not get the benefit. There is
an irrational ond illogical excise duty which
ranges from 25 paise 1o Rs. 1.50 per
kilogrtam of tea. The bulh of the excise

duty comes from Assum. Majority of the
tea

gardens  there pay excise duty
@ Rs. 1.15 per kg. while others pay
@ .25 only. There is ncither reason nor

fogic nor justice for this discrimination. 1t
is not hased either on the yield or on the
cost of production or on quality of fea. At
the whims of certuin burcaucrats in the
Commerce Ministry, this excise duty s
levied at five different rates and it tells
heavily on the tea industry. More than 10
lahhs of people are engaged in this tea
mdustry, and if this industry  does not
progress  properlv, wc  cannot  expect
anvthing in that region. 1 suggest that the
excine duty on tea should be rational.

MR ( HAIRMAN :
time is up.

SHR! BISWANARAYAN SHASTRI
Only half a minute. So far as jute i
concerned. Assam produces 11 lukh bales
of jute. Out of these 11 lahh bales, only
one per cent is used in the jutc mills in
Assam, 1 therefore suggest that, as al-
ready demanded. at lesst threc jute mills
should be established in Assam,

The hon. Mentber's

With these few words, 1 suppost
Finance Bill.

SHRI GIRIDHAR GOMANGO (Kori-
put) : Mr Chairman. Sit. 1 rise to sup-
port the Finaoce Bill, The dévelopment of
any country mainly depends upon finances,
planning and the implementation. Only with
sufficient myoney. regulated plasning and
proper implementation a country car deve-
fop,

the
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I want to say that in the 18 years of
planning, for the tribal development near
about Rs. 277 crores have been spent. Rs.
100 crores for the Scheduled Castes, Rs, 150
crores for the Scheduled Tribes and Rs. 27
ciores {or other backward classes have been
spent. The break-up of the expenditume
shows that Rs, 117 crores have been spent
on education, Rs. 91 ciores for economic
development and Rs. 67 crores for health
and other measures have been spent.

The question is, how we can develop the
buchward people by giving Rs. 91 crore.
for economic upliftment® We are demand-
ing the uplift of the tribals and of those who
are cconumically bachward, Now, in the
approuch o the fifth five year Plan. the
Goveinment of Indiz have given Rs. 500
crores. out of Re 51.000 crores in the Plan,
for the developmenmt of tribal and other
backward classes. The point is, the tribal
und other backward classes of the people
constitute one-fifth of the towl population
of this country. Why is it that they arc not
given sufficient monev, near about at least
Rs. 3.000 crores, if not Rs. 2,000 crores or
Rs 1000 ciores, for their development?

There 1» drought conditions 1z Orissa :
Government not yet announced Koraput,
Gamem und other districts as drought af-
fected area The drinking water problem
is very much there n Orissa. especiully hit
and tribat avcas. Though Government have
santtioned sufficient money, it has not been
spent propeily. Medium irrigation projects
in Badanals and Ramnadi rivers should be
taken up for implementation and should
be given token grants in this vear. There
i1s slow road development  in Orissa, We
talk abour the sugur problem ; in tribul
arcas they are facing salt problem. They
have o wall 10-20 mies for salt. 1 we
want to develop bachward classes of this
country to huve sucialism. there should be

a soviolist pattern of development. The
tribals  are very primitive men of thix
country. | am not asking to make them

made modern men. Government should not
kecp them as muscum specimens for longer
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pertod, but we should make them common
men fo bring them into the main stream
of nationat life.
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SHRI SARTI KUMAR SARKAR (lov
Nagar) 1 nse to support the Finance
Bill Owr experrenced and veteran lender,
the hon. Fmance Munister has given a relief
of Rs, 2 crores from direct taxation
The Finance Mrmster 13 a veteran and it
generous but 1 know he cannot gine any
relief 1o us because he 1s a prmoner of s
own taxes We are quict sure that he 1s
not i g position to give us any rehef ftom
the sufferings of taxation Indirect tuxation
is so heavy that the incentives of the people
have been totally killed The verv incen-
tives which  create employment  which
«reate industrics and which develop agricul-
tute are completely going to be temoved
by the taxation policy So | request the
F nance Mimster to think twice  before
fevying new taxes.

The piesent taxation policy has been
followed for the last 25 years ind there
15 no 1magination i 1 It s a hentage ot
the Bitish bureaucracy If sou want te
ste to the welfare ot the people and mahe
them nto a socialist socity the entire
policy of taxation should be changed Fhus
1 my request At the same tme | request
him to see about the price nise—the
tremendous, unprecedented pice rise whih
has cut down all owm development activities
People are oppressed by the high prwes He
s a veteran leader ind with his past and
present expertence he can certainly give
some rehef to us in this regard Simply say
ing that this 1s due to the accentuted imba
lance between demand and supply will be no
answer Who 1s responsible for this price
rise? Producers or consumers” Who are the
consumers? We hnow that 40 per cent of
our people are below the poverty Linc and
we cannot sav that they are contributing to
the prce rise The remaiung 60 per cent
consust of caprtalists monopolists big pro
ducers, small producer, salaricd people and
0 oB

Who are really contributing for the
price nse” This is an aspect which we
should go mto now, because this has been
neglected all along We are lscking
formation on this point The erratic

MAY 3, 973

Fingnee Bill, (93 216

behaviour of the price line 1 not the
answer We have to hold some enquiry to
find oot what 18 the contributing factor
for the price rise m the agricultural and
other sectors, We have to define perosatuge
by percentage which 1tém comributes how
much for the price rise This s a new
aspect of econmomic which we have to
develop Sunply saymng that traddrs and
hlach marketeers are respunsble for price
rise would not do

At the same time, there bas to e re
thinking on fiscal and monetary policies
If the money supply 1» more there will be
an inflation uy tendency and the people will
suffer We have to sec what sort of supply
1s generuted win the cconomy If the money
1s used for development purposes thea 1t
will not be mflationary Otherwise 1t will
be unproductive and inflationary 1 would
1equest the Finance Mimster to think over
this matter

Lastly, I would request the Finance
Mimster to consider svmputhetically the
wase 0l poor West Bengal While West
Bengal 15 contributing Rs 900 crores to
the Cential budget 1t »  gettng  only
Rs 75 crores This imbalance 18 creat
ing all sors of unrest and violent Nara
Iite activitics T would request the Finance
Minister w0 comider the condition  of
Wost Benwal and give 1t mote financial
asststance <o that the people of that State
muy not agun fall into the trap of viv
lent activiies of the Naxalites

MR CHAIRMAN Shn Madhu 1 mayc
was not here when I called him Now he
18 requesting me to give him five minutes
before | call the Finance Mimster T would
give him an opportumty n  the thind
reading

I thank all hon Members who have
co-operated with me by hmshing ther
speeches 1n time

THE MINISTER OF FINANCE (SHR!
YESHWANTRAO C(HAVAN}- Sir !
thought you are also gomg to make a
speech

MR CHAIRMAN. I would like to
infict one Now, the Finance Mintster
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SHRI YESHWANTRAO CHAVAN
Mr Chairman, | must thank all the
members whe participated in this very
tong, intcresting, rambling discussion for
the last 12 hours. It included the separa-
tion of Telengana and it went from
Telepgane  to Japen. Though I wish to
deal with most of the subjects and items
refecred to by the hon. and distinguished
members, it is physically impossible for
me to deul with every item. But 1 can
asstire them that some of the useful sug-
gostions and ideas that they have thrown
up will be not only kept in mind but
will be carcfully examined and considered.
This is all 1 can say at thc beginning. I
propose to deal with some of the major
isspyes and major criticisms relating to the
Finance Bill as such, Becouse, many hon.
Members used this occasion, and there is
nothing wiung about it, to deal with the
problems of their regions o1 their own
constituencies  and  point out  certain
meusures of development which are very
necessary ke irngation, power supply and
s0 on which are causing shortages in many
vitul sectors. | sy that they are entitled
. eter to thow things and it & quie
iegstumate that they do so and it is neces-
sacy both for the Central and  Stae
Governments to take note of what they
have said. .

16.00 Hrs.
[Semr K. N. Tiwary in the Ciir)

1 saw repeatedly an argument made by
many hon. Members that we have become
some sort of a pasoner of our own tax
systema. Many of the hon. Members sug-
gested that there must be some sort of res-
tructuning of the tax system. It is a very
gooxd idea and certainly, 1 wish to do that
if I can.

The most important point is that the tax
structure is something which has to do with
your own economic pattern. It is some-
thing which grows out of your own eco-
nomic system it @5 something which
has to do with your own economic
Jostitution; it is something that deals
with ‘yotr own wethods and  patterns
i It is et
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: something which is super-imposed out of

imagination of 'X’ or ‘Y’ or ‘Z’. Therefore,
mostly, the culprit in the tax system in
fndia appears to be indirect tax system.

Most hon. Members criticised indirect
taxation. 1 would like to say that nobody
likes to tax every commodity. There are
certainly some compulsions in the Indian
conditions which [ wish we could avoid.
My hon. friend, 8hri Dinesh Singh and the
hon. Member. Shri Buludhandayutham,
made a reference to tax system which is
not a tax system. They referred to the
sources which are non-tax sources. These
are resources. The nomenclature that was
used was different. It is true in some
countiers it is so. In Soviet Russia,
they depend upon the ecarning in the
public sector. They have all public
sector There s no guestion of
huaving uny private sector. They have
als0 got turn-over tax which is basically and
indirect tux  In our couniry, seif-employed
soctor is the higgest «wctor and the orga-
nised industrial sector iv the sector which
hus a very narrow base. 1 o not think
you can avoid commodity taxes at least for
some time to come.

As ery rightly pointed owmt by Shn
Ratadhandayutham, the pesformance of the
public sector certainly becomes a very re-
fevant factor in this matter. Shn Dinesh
Singh also made a i1eference to this. This
13, certainly. a very important thing. Even
today. if you see our own Budget, it is not
that there are no tax sesuirees in our own
Budget [ was just trying to find some in-
formation by way of illustration. We have
got commercial undertakings and. in this

Budget. we have budgeted for nearly
Rs 3435 crores in 1973.74. Take for
fnstance the Railways. This is another

example. The interest and the contribution
from the Railways comes to nearly Rs. 173
crores. So does the P&T. 1 am just
giving some illustrations. Even in our own
Budget, there are certain non-fax resources.

We have made a very heavy investment
m the public sector. A point of criticism
was that they have not been able to become
the major important source of revenue to
the Swate, 10 the Government, to the
aational exchequer. We will bhave to
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esamine the performance of the public
sector and that will require some special
treatment. 1 personally feel and nobody
denies that, nor even Shri Dinesh Singh and
Shri Baladhandayutham, the public sector
is certainly making an improvement. But
they have got certain difficulties.

At the present moment, there is a high-
powered committee of experts which s
poing into the functioning of the public
sector and is trying to identify the prob-
Iems. There are problems of maintcnance,
problem of large inventories. the probiem
of future planning, and the problem of
modernisation. The hon. Member, Shn
Baladhandayutham was giving an example
of Japan. 1 was very delighted to hear him
about that At least, for the sake of
change, he is prepared to look to the ecast
for some sort of guidance. But | can tell
him one thing; he may possibly be know-
ing more because he had been there recently.
1 saw one very important fact in the indus-
trial relationship in Japan. They have,
certainly, a very well organized and very
powerful trade union movement there But
there is also u very important factor which,
| was told, exists there. They have a
great sense of national discipline.  They
are so production-minded that if they have
a problem with the mansgement, they cer-
tainly protest but they have alio one very
important rule; they never do anythung
which will result in loss of production
This is the most important thing. I they
hiuve to protest. they will, I am told, wear
black badges on their arms and come out
Quring recess time ond raise slogans.
Really speaking, this country needs the
production-minded  nmatonal  ducipline
which will be the most important asset. I
we bave that, we certainly can  bresk
tnrough. We will have that break-through
vecause at the present moment the size of
our public sector is quite big and is in very
vital sectors. Our investment is colodsal
{ should say. Not only that, it is also
increasing every year, and it will have w
increase every yeur because we want it o
increase, That will certuinly give the new
bass for the new sovisty that we would

MAY 3, 1973

Finunoe Bill, 1973 220

i
like to have in our country. 1 do net want
w go fnto this aspect in details. 1 just
wanted to moke n mention that # would
be necessary.

Our tax system will, certainly, have w0
evolve ftself; with the changes in social
structure, econpmic pattern of production,
methods of income distribution, the tax
system will naturafly have to change.
Mercly passing one law will not help.

We have appointed many Commissions.
There were some suggestions made by hon.
members, Dr. V.K.R.V. Rao also made
« suggestion that there may be another
taxation commission. ] always consider
the sugpestions made by thum to be very
tefevant and important; one cannot just
ignore them. But 1 must say that, even
in the last couple of years, we have had
two Commissions to go into the problem
of lavation. Very recently, the Wanchoo
Commuttee completed its exammation and
produced & very valuable report which s
before you; it went into the question of tax
evasion; they have conudercd the question
of direct taxes We had another Commit-
tee. Raj Commitiee. which went into the
yuestion of agricultural wealth tax and
income tiy  problem in the agricuitura!
sector. They have made recommendations
which are before us and some of which we
have alreudy implemented and some of
which we piopose to implement § will
tome to that aspect when 1 deal with the
gquestion of black money But my main
pomt is that it is not merely enquity com-
mssions or commitiees that are likely fo
help us in the matter. If necessary, we
shall certainly think about it, | am not
ugainst that. But we have enough material
to act on. and we propose t0 act on this
We propose to bring a legistation 1 this
Session; ut least we will introduce it in this
Session—based on the recommendations uf
the Wanchoo Committee, Members will
possibly, while they examine that Bil
come (0 know that we have taken a nom-
ber of steps which should help us to denl
partislly—{ cannot say ‘wholly'—with the
problem of black money.

SHRI PILOO MODY (Godlra): May [
msk a gquestios? The Finance Bill is ubout
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ta be passed and there is one Finunce
Minlster here. Where are the other 592

SHRI G. VISHWANATHAN (Wandi-
wash): The entire Treusury Bench is emply.

SHRI YESHWANTRAQ CHAVAN: 1
thaught one is enough for you.

SHRI PILOO MODY: | proceed on the
busis that one is one 100 many.

PROF. MADHU DANDAVATE
(Rajapur): The sole Minister is the soul of
the Ministry.

SHR] YESHWANTRAO CHAVAN.
Sume Members raised the question of black
money. They wanted to know as to what
exactly we are doing about it. I know this
yuestion of black money is not something
that can be solved overnight. But 1 can
certainly enumerate some of the steps that
we have initiated and also those that we
want to initiste in this matter. Some of
them are statutory and some of them are
administrative, As 1 said, we have already
passed two Bills—one, to acquire immove-
nhle property at a price which has been
recorded in the transfer deed and another
for curbing the widespread practice of
benami holdings of property. To curb this
we have already passed a lauw. .

SHRI K. BALADHANDAYUTHAM :

But how many properties have you
acquired?
SHRI YESHWANTRAO CHAVAN:

! understund your impatience 1t was only
in November this law became effective and
the procedure is that the property which
is transferred ix 10 be registered and this
information goes to the concerned Income
Taxn Collectorate and if they find that the
valuation differs by as much as Rs. 25,000
or more, then they are supposed to take
action. 1 have made arrangements 1o get
informution from every Collectorate every
month and 1 see that at least in a few
Collectorates some cuscs have been regis-
tered.  Half a dozen Collectorates have
reginteved cases, not all the Collectorates.
That i the information 1 have received. It
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is not the number that matters, the existence
«of this very Act is going to be a deterrent.

1 have just reccived information that an
tar nearly 50 cases have been detected
where notices have been isued and pro-
ceedings will start. .. ‘

SHR! VASANT SATHE: Have the
Ciovernment any idea about the extent of
black money?

SHRI YESHWANTRAO CHAVAN:
Whatever figuse I might mention, it will
be short of your expectation. It is very
difficult to make a guess. It may rum into
thousands of crores.

SHRI VASANT SATHE : The Wanchoo
Committee said it was Rs. 7000 crores in
1969. It should be more or less now.

SHRI YESHWANTRAO CHAVAN:
Perhaps it may be more.

SHRI N K. P. SALVE (Betul): What
is black money?

SHRI YESHWANTRAO CHAVAN:
flack money is money which is mnot
eccounted for.

Several modifications have been made in
the scheme of tax exemptions to charitable
and religious trusts in order to curb the
acquiring control over business and
industry We have already doue away with
the tax exemption of casual and non-
recurring  incomes  including winging of
cross-word puzzies. lotteries, ete. ..

SHR!I JAGANNATH RAO (Chatrapur):
That was last time.

SHRI  YFSHWANTRAO CHAVANM:
1 am trying to tell you what steps we have
taken so far.

Provision has been made for deduction
of income tan at sowrce from
made to the comtructors by the Govern-
ment, local authorities, statutory corpors-
tions and companies. The scope of this
pruvision is being extended to co-hperitive
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societies us well. The provision of punish-
ment for tax offences has been made more
siyingent. The Bill we are considering will
have many of these things. 1 do not want
to go in greater detail, but 1 am trying to
suy that we are trying to deal with the
problem of black money in different ways,
§t is & Jhydoa-headed monster—this black
money. ., .

SHRI DINEN BHATTACHARYYA:
Catch at least one of its heads.

SHRI YESHWANTRAO CHAVAN:
We axe trying to denl with @ m .many
ways. This ha: to be dealt wathin many
ways. These are some of the steps we
‘have taken in this master.

Some members did make a mehtion
uoout the price rise and inflation. This is
u very velevant question. I have never
made a claim, and | would like to repeat
n, that the budget by itself can be the
only instrument to deal with prices. It can
certainly be made use of to curb one of
the factors responsible for price rise,
uflation. Here comes the major point that
unless one resorts to taxation, it is very
difficult to say that one can centrol infla-
tion. Therefore, this is the only modest
cluim that we can make, thut we hove tijed
to see that inflation was not allowed to be
nm-away; we tried 10 put some sort of
reasongble limit on it. This is the claim
1 have made in the case of prices.

Seme peopie say, ‘your laxes on the
commoditips do aflect prices’. 1 would
say, inditectly yes; 1 cannot say they do
not have effect on prices uat all.  That
would be a rather unscientific. incarrect
statement t0 make. | will not make that
statement.

But what 'is the remon for that? 1
wanied some members to go into that. 1}
bave dried to go into the question as to
how many arg the wage commodities the
prices of which, really speaking, matter in
the ife of the onlinary person, commodities
that & have tuxed? T have gone into this
owtter and | Gind that this year's budget
will hardly touch uny wage goods unlevs
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one considers motor spirit, vigarettes or
rayon and synthetic, fibves, refrigerators wiid
air conditioners as items of mass consump-
ton. They are not. Out.of the total asti-
mated yield of Rs. 118 crovds from Union
cxcise duties, nearly 85 per cent or Rs. 100
crores wil come from five items, namely,
cigarettes, motor  spirit, diron and steel,
rayon and synthetic fibres and other luxury
tems. 'This is about excise.

If vou come to the wmpaci of customs
duties increase on the price level, it is no
doubt difticult to quantify. It is very diffi-
cult to do s0. However, more than one
half of the total estimated yigld of the pro-
posed changes in the customs duties will
wme from raw cotton and muachinery and
the effect of the increased duty on these
iteins on the price level will not depend
upon 1he total weight of these items in the
index which is about 8 per cent but more
importantly on the significunce of the im-
proved varieties in the quotations used for
the compilation of the price index. This 1y
my defence of the budget provisions we
have made.

Certainly we have to jesott 10 commodity
taxation but we have tulen care to aee
that it did not affect the wage commodities,
wage goods, as they are called, which,
really speaking. go into the consumption of
the large masses. | Anow the guestion of
wrices is there. This 18 something of »
very serious problem But this problem
cun be dealt with effectively by other
methods a8 well us and that, ag 1 had said
previously, is a question of effectively
managing demand, it is o guestion of pro-
duction, it is a question of preper distriba-
tion. In that tespect, we are takimg many
steps. 1he takeover «of whaoltsale trade in
wheat 18 one of the important steps in thut
direction. | hope we shall gei the goo
operasion not only of ali the political par-
t(es but of i sectioms of people, traders,
progucers, distributors of differa  levelx,
w.wperatives, State Governments and even
cumumers,  There are many ditficultie,,
aomunistrative dificolties abo. & thunk we
witl huve to ask not oaly for vo-operstion
but & little mose than that; froem the ~wdmi-
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tors as well, because ultimately they
ave to deal with the different svstems
ifferent levels. So, as far as the prices
concerned, these prices are being dealt
in many other ways. The shortages
av are much more evident, and the
wson for it, as we see it, is failure of one
nsoon by which the entire economy got
pletely distorted. Unfortunately, still,
e major base of our economy is agricul-
ire which, really speaking, is a gamble in
lonsoons in many areas.

st 7y fang : gfa wifa w1 @ g’
SHRI YESHWANTRAO CHAVAN:
Hfm=ifs g g2 & wwfom an fa=T @7 &1

2 d1 FLG e In  the green revolu-
n, we have achieved results  in
unjab and Haryana and western UP

d in some other parts of the country
lso. We are possibly geing through a
ifficult position. Otherwise, I do not know
what we will have donec. We are trying to
eal with this problem, with the failure of
monsoon, without much of import. We
1ave stopped PL 480, and certainly we are
resorting to some minor imports; these are
urchases and not aid. As compared to
the requirements, it is a  very marginal
quantity.

SHRI K. S. CHAVDA (Patan) : Is it not
one of the main objectives of planning that
we shouid free our country from the effecis
of the vagaries of the monsoon?

MR. CHAIRMAN : Please do not reply.
it is a very bad habit that he gets up with-
ulit my permission and begins to talk. If
an'yone asks for my permission and then
puts a question, you will reply.

SHRI K. S. CHAVDA : May I seek your
permission. Sir?
MR. CHAIRMAN : You did not ask for

permission first.

YESHWANTRAO CHAVAN:
T am sub-

SHRI
I will answer that, Mrv. Chavda.
ject to your ruling—

MR. CHAIRMAN : if you like you can

reply.
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SHRI YESHWANTRAO CHAVAN:
I was coming to that. What is our objec-
tive of planning?  What is our national
objective? It is to see that we liberate
ourselves from the element of uncertainty,
dependence on many factors like that. The
failure of the monsoon does not merely
effect agriculture now. 10, 15 or 20 years
ago, one could say that it affected agricul-
ture alone. It certainly affects agriculture
now also, but the failure of the monsoon
affects industry aiso and power generation,
because it is linked up with power genera-
tion. Take Madras for example. My hon.
friend from Madras can very well support
me on this point.

SHRI K. S. CHAVDA : With your per-
inission, may 1 ask, while the waters of all
the big rivers go waste to the sea, why
blame Nature? For instance, Narmada.

SHRI YESHWANTRAO CHAVAN: [
do not want to go into that. Much depends
on many other factors. It is not only Nar-
mada. There are problems in this country
with many more rivers. We are trying to
deal with them. ‘T'his is so tar as the prob-
lems of prices and agriculture are con-
cerned.

Now, [ would like to go to some other
problems. 1 think it was Dr. V.K.R.V. Rao
who mentioned one point. He said that one
cf the most important programmes that we
took up, despite our difficulties last year,
was the emergency rabi production pro-
gramme. I must say that that was one of
the best programmes that we coeuid think of.
it has made us stand in good stead. This
year, we have made a provision for Rs. 150
croies for advance action programme. He
wanted to know - what exactly are the
components- of this advance action progra-
mme. it is a very relevant question, and I
thought I should give some  indication
about it, because we are yet examining it,
and the Planning Commission is going into
it. I can give you the approach for the
advanced action programmie. The advanced
action programme is meant to iay emphasis
on those schemes which will help us increase
our agiicultural production in the shortest
possible times. If the schemes which are

"
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included in the plan go in the normal way,
possibly they may take years to complete.
We should like to select some of them,
not all of them, which are likely to give
some results like the irrigation programmes,
power projects and some other agricultursl
production programmes. 1 cannot say where
these are.

SHRI PILOO MODY :U.P. and Onssa:

SHR1 YESHWANTRAO CHAVAN
Why not Punjab and Haryana?

SHRI PILOO MODY : Because there
are no elections there.

SHRI YESHWANTRAO CHAVAN.
Our emphasis 1s that if they ure going to
give results, we can go theie abo .
(Interruptions) it 1s not that we ae think-
ing in terms of election

Shri Jagannath Rou ashed: what are
we doing about the 1cal savings, the
teal savings are small savings. We

should lay emphasis on small savings. We
have certainly made very goods progress
Rs 300 crores 1s quite a good progress il
you compare it with the performance of
the previous years. We are making good
progress in that direction. 1 owe an explana-
tion to Mr. Dinesh Singh. The other day he
jased a question about the L. I. C invest-
nent in backward areas. [ seem to have
given the impression that all the investment.
uf the L. I. C. was made in the backward
arcas. 1 must say it is not so. 1 tried to
vead the reply again in the proceedings; it
did not mean that, But if it has given that
jmpression I  shall have to correct it
My main point is that the investment made
hy the LIC is as s sort of a partner in
some sort of comsortium for the new
projects, These new projects are based on
lconses given. My main point is that
while licenses are given. concessions are
given particularly in the cuse of backward
dreus. As you mwst have seen in this bud-
get, we have indicated our policy, A new
line in this matter : instead of development
rebate we give ioncessions to projects in
the backward areus or to labour intensive
projects.
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SHRI DINESH SINGH (Partapgarh):
May 1 ask pow whether it would be possi-
ble for the Finance Minister to direct the
LIC and other public financial institutions
to ensure that atlesst so far as the big
houses are concerned, for whom licenses
arc given, the Government policy is not
changed only for the backward areas in
the core sector, they would give them only
for the bachward areas?

SHRI YESHWANTRAO CHAVAN :
We would certainly like to see that the
projects in the backward areas are given
preference. I do not mean to say that the
others should not be helped. That is our
policy and I say that I am supporting
thut policy.

SHRI PIl 00O MODY: Big houses will
have to go only to the bachward areas.
That is yow policy.

SHRI YESHWANTRAO CHAVAN
Do you think that that is a wrong policy?
1 owe an eaplanation here. 1 see your
point. 1 shall certainly keep that point in
mind.

The hon. Member, Shnn  Mavalanaar
bas made a reference to the fax arreurs.
He also made many other interesting points.
The major point that he made was that the
people to-day live differently. This is an
accepted proposition and therefore we bave
to ctange the way of life, the conditions
of life, the level of hife and the quality
of life. The quality and level of thinking
is also improved That certuinly 1s an
accepted proposition. He made one other
point. That was regarding the Finance Bill
itseff. 1 am making a reference to tha:,
As regards tax arrcars, what he said is
correct. The figure s inflated. For that
parpose, we have made an arrangement to
indicate the gross arrears and the net
arrears, The arrears which are due but have
not reached a finality are excluded from the
gross arrears ; the arrears which are pending
before the Tribunal elc. and which
are  sisyed. are exciuded from that.
1 think that for the March.end, 1972,
the figures would be available some
time in the month of May. 8ut, for the
year 1971-72, 1 think it is about Rs. 430
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crores or s0. I am giving only the appro-
ximate figure and this iy sufficiently a big
figure. We are trying to sce how to reduce
tax arrears as cflectively as possible.

SHRI K. S. CHAVDA: I think that
Rs. 39.25 crores of arrcars are due to those
who have left India and dug to companies
who are in liquidation. Had prompt action
been taken, I think the country could have
saved Rs. 40 crores.

SHRI YFSHWANTRAO CHAVAN: Dr
Rao made mention about a cell on fixal
policy. On this particular point, 1 recog-
nise the need. There are many other
areas also in which the fiscal policy needs
a fresh look in order that we may accel-
rate the growth. Only recentlv, n smuail
cell has been set up for the fiscal policy
under the Department of Economic Aflairs
in the context of the objectives of our
Fifth Five Yeur Plan. The Cell will have
an inter-ministerial working group to study
in depth the various aspects of taxation in-
cluding the possibilities of making thi
system more progressive, equitable, elss
tic and balanced in its overall social and
economic  effects.

Now 1 come to the last point. 1 do ant
want to tuke much more time of the House
because 1 myself am keen to see that the
Bill is passed to-day. The hon Member,
perhaps, Shri Fra Sczhivan made a point
about the constitutionality of the problem
of the aggregation of agricultural income
with the non-agricultural income. 1 have
got sGnle constitutional argumients
for that 1 can only tell him that we have
very carcfully examined this question even
before the Raj Committee itself made a
recommendation. This Committee had con-
sulted the Law Commissign und they have
given their constitutional view. Also this
question was examined in the Law Ministry.
They have also given the same view; the
Law Minister himself cxamined thiss and
said that it is quite constitutional. I do not
think that there is anything unconstitu-
tional. As far as thuis House 1 concerned,
it can deal with it. 1 huve no doubt in my
mind that this is perfectly constitutional.

He said that certain alterations in the
rates were made by notification. He has
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mentioned about the view of the Attornev
General also. He is partly correct in the
sense that the Attorncy General has given
the opinion that a change from specfic to
ad valorem rate or vice versa cannot be
done by executive orders by the Gov-
cinment. After we got this view, we are
tiying to correct the whole position. In
this particular budget, in the case of raw
cntton, the statutory provision was 40 per
cent We were levying only 10 per cent.
Nuw we have gone to 40 per cent. It is
w0, in this budget we are observing that
rule.

He has also said that certain changes
were made in the central excise tariff sche-
dule, where cffective rates have been pres-
cribed, by statutory modification. He has
referred to the opinion of the PAC ques-
tioning the correctness of operating rates
of duty by such modifications. 1 do not
want to go into the matter in detail now
hecause hre was the Chairman of the PAC
and the matter hay  bheen rinsed by the
PAC 1 am sure the Department of Re-
venue who are dealing with it would care-
fully go into it and give theu comments.
Then the hon. member may examine

them. 1 would onlv sav that whether it
is the Tariff Act o1 a schedule to the
Centzal  Fucise Act, certain statutory

tates are prescribed and it becomes neces-
sarv on occassions particularly at the time
of the Finance Bill to grant concessions
based on  vanous  considerations; Hon.
members will recell that in moving the Fi-
nance Bill for considerution this year. I
hed announced a few  concessions for
small manufacturers ‘vhich necessarily to
be given effect to by statutory notifica-
tions, in evercise of the powers vested in
the (cnital Government by the relevant
ennctments There mught be other conside-
rations alse, of which 1 would like to
quute another instance. In this very bud-
get, to ameliorate the hardship caused to
blach and white films, 1 had announced
4 reductton i import  duty on
white  agd  black,  negative  and
pusitnne cinecon. There are other equally
valid considerations in to which 1 peed
not go now Whenever it becomes necess-
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ary to do this by statutory notification,
the notification is fald before Parliament
soon after it is 1ssued along with a brief
statement explaining the object of the no-
tification. Parliament is given full oppor-
tunity to discuss it. When the Parliament
is not in session, and we have to tuke ac-
tion, we do take action but we come back
to Parliament and lay it before Parliament.
It is the right of hon. members to raise
the question and ask for the GGovernment’s
explanation. When we lay it on the
Table, we give the reasons for issuing the
notification.

He has raised another legal-cum-politi-
cal point. He said, we have amended the
Income tax Act in 1939 and taken the
corporation tax out of the Income-tax
Act and thercfore, it has been withdrawn
from the divisible pool. I would like to
point out that corporate tax is not in-
come-tax. Article 270 which dgalk with
income-tax and tax to be distributed
between the States and the Centre spe-
cifically mentions that corporate tax is
not a part of income-tax Therefore, if
you want to make the corporate tax a part
ot the divisible pool, possibly you will
have to amend the Constitution. It is not
our mtention to amend the Constitution

for this purpose.

1 think I have tried to deal with the
magor aspects

SHRI R. S. PANDEY (Rajnandgaon) :
Last year he mentioned about mass com-
munication and educating the tax payer:

SHRI YESHWANTRAO CHAVAN
I thought you made a very good mention
of it. Therefore, 1 did not repeat it. In
your inimitable way you described it.

SHRY N. K P SALVE : sensible step

SHRI YESHWANTRAO CRAVAN
Whenever we take steps, we always take
sensible steps.
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SHRI N, K. P. SALVE : T hope it
will not give you a sense of complacency.

SHR1 YESHWANTRAO CHAVAN :
That is the last thing that I am capable
of. The main intention was to sce that
we do not waste our time on a small
number of small tax-payers and the saved
manpower can be concentrated on big
guns. I was very glad when he reterred to
it, not because it was a compliment but it
will give encouragement to a large num-
ber officials who have to deal with this
problem. And if they are encouraged,
naturally they will try to do their work
with greater speed. N

MR. CHAIRMAN : The question is :

“That the Bill to give effect to the
financial proposals of the Central Gov-
einment for the financial year §1973.74,
be taken into comsideration.”

The motion was adopted.

Clause 2 (Rares of Income-tax)

MR. CHAIRMAN : We will now
take clause by clause consuteration. There
are some amendments to clause 2

SHRI SEZHIYAN {(Kumbakonum) : 1
beg to muyve :

Pages 3 and 4~

“omit lines 7 to 45 and 1 to 4 respec-
tively.*"(9).

Page 4,—
“omir lines 37 to 40.*" (10)

“That this House recommends to the
Government that Attorney Gieneral of
India be summoned to address the House
to clarify certain Constitutional paints
in respect of clause 2 regarding aggre-
gation of the agricultural and non-ag-
ricultural components of a tax payer's
income for determining the rates of in-
come-tax.” (66)

SHRI YESHWANTRAO CHAVAN :
I beg to move* :

Smte e e e e e o e & —— A Yonttte -

* Moved with the rcc:)mmcda;io_n'(;f the Presidemt
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Page 4,—
for line 4, substitute—of the total in-
cuome :

Provided that in cases where Sub-Para-
graph [ of the said Paragraph A applies,—

(A)where the aggregate income refei-
red to in sub-clause (i) exceeds fiftcen
thousand Rs. but does not exceed fifteen
thousand onc hundred and eighty rupees,
the provisions of that Sub-Paragraph
relating to surcharge on income-tax
shall, for the purposes of determunig
the amount o1 income-tax or “advance
tax" under sub-clause (i1), apply sub-
ject to the modifications that such sur-
charge shall be calculated at the rate
arrived at by dividing the amount of
surcharge on income-tax calculated 1o
respect of the aggregate income by the
amount of income-tax (excluding sur-
charge) culculated in respect of the ag-
gregate income amd that the provisions
of the proviso at the end of that Sub-
Paragraph shall not apply;

{B) where the
referred to in

aggiegate  ncome
sub-clause (i) exceeds
fifieen thousand one  hundred  and
eighty tupees, the prousions of that
Sub-Paragraph 1claing  to  surcharge
on income-tax shall, for the purpuse of
determining the amount of mcome-tax
or “advance tax™ under sub-clause (ii)
apply subyert to the modifications that
such surcharge shall be culculuted at
the rate of fifteen per cent. and that the
provisions of the proviso at the end of
that  Sub-Paragraph shall not apply.
i58)

SRl SLZHIYAN. | want to speak on
Amcndment No 66 that  the  Attorney-
Cieneral should be ashed to come and give
his opinion. 1 am quite surc that the
f inance Minister would have taken all he
available legal expertise with him.  This
is a suggestion made by the Taxation En-
quiry Commitice of 1958 that the neces-
sary opinion of the  Attoiney-General
should be obtumed before taking any step
1 do not kaow if he has taken the opinion
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of the Attorney-General. Taking the opin-
ion of the Law Commission is quite different
from taking the opinion of the Attorney-
General.

Here 1 want to make one point clear,
I am one with the Finance Minister in ac-
cepting the basic view that the rich pea-
suntry which have benefited from planning
should be taxed and they should pay their
due tax fo the exchequer. So, I am not
opposing the basic 1dea that agricultural in-
come should be tuxed. I agree with him
therec  Then, because it is being collected
under “Income-tax”, it will go to the divi-
sible puol and 1t will go to the States. So,
1 am not opposing it on that ground either.

My first objecuon s that it is unconsti-
tutional, Secondly, it is an encioachment
on the powen of the State.  This very good
idea should not be put in a statute which
may later on be struch down as an unstable
prece of leginlation I will again say that
the argument muay be good that no portion
of the agricultural ncome is taxed, all that
v done to transfer the non-agncultwial in-
vome of 4 petson having agnicuitural income
also to the higher slab But this will be
doubly unconstitutional as violative of arti-
cle 270 and article 14 Peivons getting the
same income will be dealt with Jdiffercuntly
under the FHinunce Bill It will be no ans-
wer to say that the mcomes are not equal.
H it i said that the tax 15 proportionate
to the mmceme and that the incomes are not
equal, 1 will be un admission that agricul-
tural income is being taxed. In the cir-
cumstances, the classification of persons into
thuse with agrcultural mcomes plus non-
agticuitural incomes und  those with non-
aguicuiteral incomes alone is not valid.

Therefore, on this score, I want to cau-
tion the Minister on the unconstitutionality
of it If he is satishied about that, it is all
ught. But I entertuin a doubt as to whe-
ther it will be held constitutional. 1 am not
opposing the basic idea. The agricultural
income hould be taxed. The proceeds are
going to be under the divaible pool. 1 am
not objecting to that. J am accepting the
basic objective But I feel it will be de-
clared unconstitutional
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SHRI K. NARAYANA RAO (Bobiili):
Sir, the present Finance Bill anticipates two
situations. Whereas there are certain States
which have agricultural income-tax, there
are other States where there is no agricul-
tural income-tax. So far as this is concern-
ed, my plea with the Government is that
there are States which do not have agri-
cultural income-tax and the additional in-
come that accrues out of inclusion of the
agricultural income for the assessment pur-
pose should be clearly earmarked for those
States which have no agricultural income-
tax. In the States where there is agricul-
tursl income-tax, this new measure will not
be applicable.

SHRI N. K. P. SALVE: Si1, with great
respect to the hon. Member. Shri Sezhiyan,
1 do not at all agree that this provision
is unconstitutional. It is constitutional Hc
feels that in pninciple this is correct 1 feel,
in principle. this is doubly corest. lhe
agricultural income of the 1ich farmers has
to be brought within the ambn of toxation

My objection, however, 1s this [ want to
point out to the hon. Finance Munister and
implore him not to bring such a meiusure in
a great hurry. Mr. Palkhivala has been
propagating for thix measure for over 10
years. It was rejected as mischievous
Your enacting it in this mannct will help
tax-evaders and 1t will open flood-gutes of

tax-cvasion.

1 want to warn you that the manner In
which it is coming is going to be iinnous.
It is bereft of any sound prinviple of legis-
lation. We want agricultural income to be
taxed on rational basis. It necessary, we
can amend the Constitution. After ull, in-
come-tax iy with reference to income. Whe-
ther it is in rural area or in urban area,
a rich person has got to be taxed.

My submission therefore is that if the
basic principle of taxation of agricultural
income is accepted, why not wait? You
are bringing forward a comprehensive mea-
sure and we will consider the whole matter
at that time. But the manner m which it
hus been put will open the flood-gates ol
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tax-cvasion. 1 want to warn you agaig. I
am only secking this to be deferred. Let
there be a matured consideration of the
whole matter. I endorse the view point of
those who say that there is going to be
tremendous tax evasion because it is com-
ing up in this form.

SHRI YESHWANTRAOQ CHAVAN : |
have already expluined it. They have made
a suggestion. They are very learned people.
Mr. Salve is a person whose view I should
value. Also, ] have consulted other peo-
ple whose opinion I value. I am in a diffi-
cult position [ will have to make a choice.
I do not think { can accept the suggestion
they have made.

MR CHAIRMAN. First of all, 1 will pm
amendment No 66 to clause 2 moved by
Shri Sezhlyan.

{nindment No 66 was put and negatived.

MR. CHAIRMAN: I shall now put
Amendments Nos. 9 and 10, moved by $hri
Schiyun, to the ote of the House

Amendments Nos. 9 and 10 were put
und negatived.

MR CHAIRMAN: I now put Amend-
ment No. S8, moved by the Minister, to
the vote of the House.

The question is:

Puge 4.~
for line 4, substitute——

‘of the total income:

Provided that in cases where Sub-Paru-
graph 1 of the said Paragraph A applies,—

(A) where theaggregate income refer-
red 1o in sub-clause (i) exceeds fifteen
thousund rupees but does not exceed
fifteen thousand one hundred and eighty
rupees, the provisions of that Sud-Para-
graph relating to surcharge on income-
tax shall, for the purposes of determining
the amount of income-tax or “advance
tax" under sub-clause (i), apply subject
to the moedifications that such surcharge
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shull be calculated at the rate arrived at
by dividing the amount of surcharge on
income-tax calculated in respect of the
aggregate income by the amount of in-
come-tax {excluding surcharge) calculated
in respect of the aggregate income and
that the provisions of the proviso at the
end of that Sub-Paragraph shall not apply;

(B) where the aggregate income refer-
red to in sub-clause (i) exceds fifteen
thousand one hundred and eighty rupees,
the provisions of that Sub-Paragraph re-
lating to surcharge on incomeggtax shall,
for the purposes of determining the
amount of income-tax or “advance tax™
under sub-clause fii), apply subject to the
modifications that such surcharge shall be
calculated at the rate of fifteen per cent.
and that the provisions of the proviso
at the end of that Sub-Puaragraph shall
not apply’. (58)

The motion was advpted.

MR. CHAIRMAN: The question is.

“That Clause 2, as amended, stand part
of the Bill.”

The mation was adopted.

Clause 2, as amended, was added 10 the
Bill.

Clause 3 (Amendment of Section 2 of the
Income-tax Act)

SHRI 8. R. DAMANI (Sholapur): I beg
to move.

Page S,—

for lines 21 to 23, substitute——

“short-term capital asset” means the
capital asset.

(i) in respect of land buildings, if
the same bas been held by an asses-
see for not more than sixty months
immediately preceding the date of its
transfer; and
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(ii) in respect of any asset other
than land and bwlding if the same
was held by an assessec for not
more than twenty-four months im-
mediutely preceding the date of its
transfer.” (48).

Under this Clause, for ‘short-term capital
assel’, the time period has been  increased
from 24 months to 60 months. I have
made a suggestion that for unmosuble pro-
perties like land and buildings, it may be
60 months, but for shares and securties, it
should be muaintained at 24 months. My
submission s that the investors, i.c., the
people who invest in shates and securities
are not investing for the sahe of getling any
dividend but aie investing mostly for the
sahe of appreciation of the value ICICI
and 1} C are doing the same thing On the
expectation of better functioning of the
company, they undeiwinte the shares and
when prices go np. they sell them and 1p-
vest the money in other compenies. Thus,
the flow of funds is continumg. If this pe-
riod is incieased to 60 months, 1t will affect
the capital market, the imvestors’ market,
The new compianics which will come in the
market will find 1t cifticult o have their
shares subscribed. Therefore, my request
1o the Pinance Mwnister is that hc may
mamtain the peniod of 24 monihs in the
wase of shares wiu secunitics and muy not
mcrease it If. howesver, he thinks that it
should be increased. he may kindly increuase
it to 36 month.. 1 hupe, the hon Finunce
Minister will consider my sugeestion amd
secept it

SHRI YESHWANTRAO CHAVAN: |
know, the hon. Member has made the sug-
gestion very sincerely. But I am sorry 1
am not in a mwition to accept it. Under
the amendment propored by the hon. Mem-
ber, the cutended period of 60 months
would apply only to lands and buildings.
whereas the existing holding period of 24
months would continue to apply in relation
to other assets, viz., shares and debentures.
We have based this amendment on the re-
commendations of the Wanchoo Committce
because they felt that it is oaly in these
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categories the speculative activities  take
place. In order to control these speculative
activities it is much better to have this
extended period. That is the reason behind
this. 1 cannot accept the amendment.

SHRI S, R. DAMANI : | beg to leave to
withdraw my amendment.

Amendment No. 48 was, by leave, with-
drawn.

MR. CHAIRMAN: Now, the question 1s:
“That clause 3 stand part of the Bill "
The motion was adaopred
Clause 3 was added to the Bill : .

Clause 4 and 5§ were added to the Bill

Clause 6 (Amendment of section 45 of
the Income-tax 4et)

MR. CHAIRMAN : There is an amend-
ment by Mr. Damani  But he is not mor-
ing it. So I will put the cluuse to the \ote
of the House, The question is :

“That clause 6 stand part of the Bil.”
The motion was adopied.
Clause 6 wus added 10 the Bill.

(Insertion of new section 54D in

Clauss 7
the Income-tax Act)

SHR!I N. K. SANUGHI (Jalore). § beg
to move:*

Page 6, line 28,

for “an industrial underiaking” subssi-
tute—
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SHRI S. R. DAMANI: 1 beg to move:

Page 7
after line 16, Ingertee

“S$4E. Where the capital gatn arises
from transfer of shares and securities.
whether by way of compensation or
otherwise, belonging to the assessce,
which were heid by the assessee in his
investment account for twenty-four
months immediately preceding the date
on which the trunsfer took place, and
whege the assessee has within a perindg
of six months after the dute of sale.
transfer or acquisition, purchased any
other shares or securities s u part of
his investment, then instead of capital
gam being charged to income-tax as
the income of the previous year in
which the transfer took place, it shall
be dealt with in accordance with the
following provisiuns of the section, that
is to say,—

(i) if the amount of the shares and
secitrities <0 acquired  is not less
than the full volue of the vonsidera-
tion received or aucruing in respect
of the transferred shares and securi-
ties, the whole of such capital gain
shall not be charged to income-tax
under section 45; or

(ii) if the cost of shares or secu-
rities so ucquired 1s less than the
full value of the consideration receiv-
ed or accruing in respect of the trans-
ferred shares and securities, so much
of the capital gains as bears to the
whole of the capital gain in the
same proportion as the cost of the
shares or securities so acquired bears
to the full value of the consideration
received or accruing in respect of
the transferted shares or securities
shall not be charged to income-tax
under section 45.” (30).

SHRI N. K. SANGHI: { have given an
amendment which the hon. Finance Minis-

“industrial or non-<industrial under- ter must have gone through. My amend-

taking or business premires”(7)

ment is very clear. 1 have added the words

"Moved with the recommendation of the President.”
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‘indusieial and non-industrial undertakings’.
This amendment sceks to insert a new sec-
tion $4E in the Income-Tax Act—where the
property is compulsorily acquired under any
law forming a part of the industrial under-
taking and which was under use of the
owner in the past two years, in cnse the
same owner purchases another property
within a period of three years for ie-estab-
lishing the suid undertaking, the profit or the
capital gains will not be charged. Where the
capital gains exceed the cost of purchase, the
capital gains will be charged. This particular
section further restricts that the owner who
acquires a new building may not part with
it or sel} it within a period of three years
1 would like to know from the Minister if
this is only applicable to properties which
are acquired by the Government or by Gov-
ernment bodies. Under this legislation a
compensation is being paid for that and we
have seen in certain States for public utility
purpose like laving of roads, propertics are
acquired and the Government is paying com-
pensation for that acquisition to those per-
sons who want to establish and do similar
business from the money they get from the
acquisition. [ feel to confine it to only in-
dustrial undertakings is not reasonable. This
should also be applied to small shop-keepers
and small holdings. This is a restrictive ad-
vantage that the Government is giving where
the property is acquired. Where the pro-
perty is acquired and where a new property
is purchased and where the new propernty
is not sold, 1 feel that this small benefit
should also be available to industrial and
non-industrial undertakings. This is for the
consideration of the hon Finance Minister.

17.60 hrs.

SHRI §. R. DAMANI: My submission is
that when Government are kind enough to
allow exemption on immovable properties
when they are taken by Government, in the
same way if shares and securities are also
taken by Government, this benefit should
accrire to those people so that their claim
is alywo considered and met.

SHRI YESHWANTRA(O CHAVAN: It
would be very unfair to the members if 1
do aot explain why these are unacceptable.

p— b 4 STt 7 o 8

* Moved with the reeomm-;udni't'sn'of h;: President.
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Shri Sanghi secks to extend the operation
of the section. What 1s intended is that
wherever for the purpose of rehabilitation
certain lands of industrialists are acquired,
they are given: this because they have been
asked to shiff. It is necessary to give some
sort of relief to them. But it is not the
idea to give it to all capital gains arising
out of immovable property. That is not
the intention. 1 think he should welcome
this.

He says it will be made use of by small
shopowners. I do not know whether small
shopowners could own a building at all;

they are tenants of other people. Therefore,
1 cannot accept it

SHRI N. K. SANGHI : § seek leave of
the House to withdraw my amendment
No 7.

Amendmens No. 7 was, by leave with-
drawn

SHRI S. R. DAMANI : I seek leave of
the Hou.c to withdraw my amendment
No. 50.

Amendment No. 50 was, by leave with-
drawn.

MR. CHAIRMAN: The question is:
“That clause T svtand part of the Bill.”
1 he montion was adopted.
Clause 7 was added 10 the Bill.

Clause 8 (Amendmemt of section 80C of
the Income-tax Act)

SHRI YESHWANTRAO CHAVAN :
move*:

Page 8-
for lines 11 and 12, substitute—

“(ii) in clause (g), for item (2) of
sub-clause (i), the following item shall
be substituted, namely:—"(59)

o v m— o m e A AL e e i Ste————————————
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This seeks to rectify a minor draftiny
mistake.

{ hope you will accept it.
MR. CHAIRMAN : The question is:

“Page 8,—
for lines 11 and 12, substitute—
(i) in clause (g), for item (2) of
sub-clause (i), the following item shall
be substituted, namely :(—" (59).
The motion was adopted.

MR. CHAIRMAN : The question is:

“That clause 8, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 8, as amended, was added io ihe
Bil}

Clauses 9 to 16 were added t¢ rthe Rill.

Clause 17 (Insertion of new section 194D
in the Income-tax Act)

SHRI S. R. DAMAN! : | am not nwoving
amendment No S1.

MR. CHAIRMAN : The question is:
*That clavse 17 stand §art of the Bill.”
The motion was adepred

Cl.use 17 wus udded 1o th, Bl

MR. CHAIRMAN : There is no amend-
ment to clauses I8 to 27 [ shail pmt the
clauses to the vote. The question is :

“That clausces IR to 27 stand part of
the Bill.”

The motion was adopted.

Clauses 18 10 27 were added w0 the Bill,

* Moved witix the reco‘mmendntion of the President,
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Clasuse 28 (Auxiliary duties of exvise)

MR. CHAIRMAN : Ciause 28. There
are two amendments by Mr. Sezhiyan,
Are you moving them?

SHRI SEZHIYAN: Yes, Sir. 1 move®:
Prge 15, line 29—
add at the snd—

“or the tariff values fixed under the
provisions of section 3(2) of the Cen-
tral Excises Act."(11)

Pupe 15—

for lines 40 and 43, substitute—

“section (1) shall be levied for dis-
tribution among the States.” (12)

%i,. amendment No. 11 is for the benefit
of the Minister. 1t deals with clause 28(1)
wherein the auxiliary duties of excise are
beirg dealt with. I think to make the
Jat e perfect, the other provisions of the
Central Excises Act should also have been
included.  As you know, the values of the
goods as determined by the provisions of
section 4 and also the tariff rate as mention-
¢ ) section 3¢(2) of the Central Fxcises
Act—both of them—should have been
taken into consideration. 1 referred to this
lnst vear also. Perhaps the exigency might
not have arisen then. But to make it per-
foect | suggested it. It is for the benefit of
the Minister and the Government. If you
acwent it, I shall be glad. Otherwise, i am
not very much bothered. ] want to help
if you take it as a help.

The next amendment is one of principle.
which deals with exclusion of auxiliary
duties from the divisible pool. The habit
of levying a surcharge and regulatory and
auxiliary duties and then excluding them
from the divisible pool is not a very healthy
one; it is not a healthy sign. The States
feel that what-is duc to them through

et m—— e it pA 4 Waan i A A— o
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several provisions is excluded and is not
utilised. Wherever they are available, just
by giving a different name as surcharge or
suxiliary duty, they arc being denied. If
it 18 of a short duration, then it may be all
right, but sometimes, the surcharge or auxi-
liary duty remains in the Statute-Book for
years together. Such duties should not be
excluded from the divisible pool and they
should be made available to the States.

MR. CHAIRMAN: I shall put the amend-
ments.

SHRI SEZRIYAN: Let him say. What
about the first amendment? Are you not
accepting it? Is it not going to be helpful?
The second one is more important. It
would help the States.

SHRI YESHWANTRAO CHAVAN: As
far as the States are concermed, 1 would
explain, because certainly he is pleading the
cause of the States, but I am also equally
interested. 1 would like to state that in
the case of excise duties, we have made
efforts to raise the share to the States and
we have raised a large amount even this
year. As far as the States are concerned,
we are not indifferent.

MR. CHAIRMAN : T shall put the
amendments to the vote.

Amendments Nos. 11 and 12 were pus
and negatived.

MR. CHAIRMAN : The question is :
“YThat clause 28 stand part of the Bill".
The motion was adopted.
Clause 28 was added 10 the Bill.

Clauses 29 and 30 were added to the
Bill,

First Schedule

MR. CHAIRMAN : We tske up the
First Schedule. There are o many
amendments,

SHRI N. XK. SANGHI: 1 move my
amendment No. &
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SHR! SEZHIYAN: I move amend-
ments Nos. 13 to 27 and 33 to 47.

SHR1 DINEN BHATTACHARYA: 1
move amendments Nos. 28 to 30,

SHRI S. R. DAMANI : I move ameud-
ments Nos. 53 to 57.

SHRI YESHWANTRAO CHAVAN: 1
move amendments Nos. 60 to 63.

SHR1 N. K. SANGHI : I beg to move” :

Page 26, line 30—
For “Rs. 5,000".
substiture—

“Rs. 5.500" (8).
SHRI SEZHIYAN: I beg to move*:

Page 17, line 14,—

Jor “Rs. 5,000" substitute “Rs. 7,500™.
(13).

Page 17, line 16,—
for “Rs. 5,000" substitute “Rs. 7.500".
(14).
Page 17, line 17,—

for “Rs. 5,000" substirute “Rs. 7,500".
(1s).

Page 17, line 18,—
for “Rs. 500"
(16).

Page 17, line 2{,—

for “Rs. 1,350" substitute Rs. 1,100™.
an.

Page 17, line 24—

for “Rs. 2,500" substitute “Rs. 2,250".
(18).
Page 17, line 27,—~

for “Rs. 4,000" substite “Rs. 3,750%.
(9.

substitute “Rs. 250",

" SMaved with the recotnmendation 6f the
12 LSS/73-10

President.
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{Shri Sezhivan] Pege 26, linp 34—
Page 17, line 30,— for “Rs. 500" substirute ‘“Re. 2507,

for YRs. 6,000 substitute “Rs. 5,750".

20).

Page 17, line 39,

for “Rs. 11,000"
10,750". (21).

substirute

Page 18, line 1,—

tor “Rs. 23000
22.750". (22).
Page 18, line 4,—

tor “Rs. 37,000"
36.750™. (23).

stibstitute “Rs.

substitute  “Rs.

Page 18, line 7,—

for “Rs. $2,000"
51.750". (24).

substitute “Rs.

Page 18, line 10—

Jor “Ra. 1,532,000 substiture *“Rs.
1,31,750". (25).

Pages 28 and 29,—
omir lines 7 to 36 and 1 to 17 respec-
tively (26).
Pages 33, 34 and 35,—
omis lines 26 to 38, 1to 42 and I to
37 respectively. (27)
Page 18, line 24—
for “Rs. 7,000" substitute “Rs. 10,000
(33).
Page 18,—
omir lines 28 to 28. (34).
Page 26, fine 30,—
for “Rs. 5,000 substitute “Rs. 7,500,
(35).
Page 26, line 32—
Jor “Rs. $,000" substitute “Rs. 7,500".
(36).
Page 26, Hine 33,

Jor "Ra. 5,000" substitute “Rs. 7,500™.
an.

).

P“e ’6, ﬁ“e 371"’
Jor "Rs. 1,350" substitute “Rs. 1,100
(39).
Page 27, line 1,—
jur “Rs, 2.500" substtrute ‘Ry. 2250,
(40).
Page 27, line 4,—

for “Rs. 4080" substitute “Rs. 3.750".
41).

Page 27, line 7,—
for “Rs. 6,000 substitute “Rs. 5.750™.
(42).

Page 27, line 10,—

Jor “Rs. 11,000"
10,750, (43).

substitute  “Rs.

Page 27, hne 13—

for “Rs. 23,000"
22,750". (44).

substitute *“Rs.

vage 27, hine 16—

for “Rs. 37,000
16.750™. (45).

substiture “Rs.
Page 27, line 19,~.

for “Rs. 52000"
51,750%, (46).

substiture  “Rs.

Page 27, line 22,—
for “Rs. 1,32,000™
131,750, (47).
SHRI S. R. DAMANI ; 1 beg to move:
Page 29,

ufter line 12, insert~e—

“Provided that a Hindu Undivided
Family having one or more membens
with independent income exceeding
Rs. 5,000 but not gxcesding Re. 15,000,

substituse  “Rs.
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the amount aggregated to income-tax
payable by the Hindu Undivided
Family «hall in 0o case exceed—

(i) tax including surcharges at the
rate  prescribed in the Pinance
Act, 1973 in the ease of Hindu
Uuadivided Family having no mem-
ber with  independent total in-
come exceeding Rs. $,000 and

(if) 25 per cemt. of the aggregate tax-
able income of the independent
total income of the members of
Hindu Undivided Family.” (§3).

VAISAKHA 13, 1893 (S4KA)
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dends or otherwite and the said
amount is credited to a separate ac-
count (retained profit) and they con-
tinue to remain untouched for a
period of five years. If, however, the
said amount of ‘retained profit’ is
frittered away on any account within
a period of five yeary, the rebate ori-
ginally granted on such amount shall
stand withdrawn in the year in which
the amount waus frittered away:

Provided, however. that the rebate so
alloved shall in no case c¢xceed the
amount of income-tax payable by an
assessce in that assessment year.” (S$)

Page 33.— Page 3§, line §,—

. after “indivi " insert—
ufter Yine 2, inspri— f iduaby™ inscr.

“or a compuny” (56).
“Provided that the rebate at the rate puny

of 10 per cent of the retuined profits  Page 35, line 6,—

by the company shall be allowed on
the condition that the retained profits
are mot distributed or utilised as divi-
dends or otherwise and the sad
amount is credited to 4 separate ac-
count {retained profit) and they con-
tinve to remain untouched for a
period of five years. lf. however, the
said amount of ‘retained profit’ is
frittered away on any Jaccount within
a period of five years, the rebate ori-
ginally granted on such amount shall
stund withdrawn in the vear in which
the amount was frittered away:

Provided, however, that the rebate
so allowed shall in no case exceed

SHRI DINEN
1 heg 1o move” ¢

omit “a company”. (57),

BHATTACHARYYA:

Page 17. line 14—

for “Rs. 5.000" substqute "Rs. 60007,
(28).

Page 17,—

for “Twenty per cent." substitute—

*{2) where the total income exceeds
Rs. 6000 but does not exceed

i Rs. 10,000—5 per cent. of the am-
the amount of income-tux  payable " s
by an assessee in that  assessment ount by wluch._the total income ex-
year.” (34). ceeds Rs. 6,000 (29).
P‘l‘ 33."" Pa!e ‘7.——

for lines 18 10 20, substitute—
after line 2%, insert——

“Pravided that the rebate at the rate
of 10 per cent. of the retained profits
by the company shall be allowed on
the condition that the retained profits
are mat distributed or utilised as divi-

SMoved ~ with the Tocommendation of the President.

“{3) where the total income exceeds
Rs. 10000 but does not exceed
Rs. 15.000—Rs. 250 plus 12-1{2 per
cent. of the amount by which the
total income exceeds Rs 10,000
(30).

s 4t s emateam by it
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SHRI YESHWANTRAO CHAVAN:
1 beg 10 move* :
Page 38, ling 13,~
omfr “(1}*. (60).
Page 35—
for lines 26, 27 and 28, substitute—

“Rule 8.—Any sum payable by the
assessee on account of any tax levied
by the State Government on the agri-
cultural income shall be deducted in
computing the agricultural income.

Rule 9.—Where the net result of the
cumputation made in sccordance with
these rules is a loss, the loss so com-
puted shall be ignored and the net agri-
cultural income shall be deemed to be
nil.”. (61).

Page 3%, —
for lines 29 and 30, substiture——

“Rule 10.—The provivions of the In-
come-tax Act reluting 10 procedure for
asscasment (including the provisions of
section 288A ielating to rounding off
of income) shall, with the necessary
modifications.”. (62).

Yage 35, line 34,—

for “Rule 9" substituze *Rule 11",
(63).
SHR1 SEZHIYAN. The number of

amendments are quite large to the First
Scheduie. | shall speal on my amend-
menis. Year after year, we are mak-
ing the request that the exemption
limit of Rs. 35000 alwuld be raised
to Rs. 7,500. This year again I
will plead with the Finance Minis-
ter: if he i3 not able to concede to our
request now, atleast let him give nt doe
consideration before the next Fipance Bill
18 introduced It is a serious matter. 1t has
been recommended by nmny persoms. In
fact the Boothalingam Cosmitice gave a
categorical recommendation and | quote
what the committee has said:

“For both economy und on practical
administrative grounds 1 would, there.

MAY 3, 9713 !
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uggest that the imit be fized at
Rs. 7,300 for “::dimk and
Rs. 10,000 or 11,000 for Hindu Un-
divided Families. This wauld be justifi-
able merely on the increase in prices,
ignoring ail other considerations. By
doing 0, the number of tax-payers in
the register will be reduced.........
The “loss of revenue” as conventional-
ly understood will only be of the
order of Rs, 7 to 8 crores. In 1963-
64, the revenue from this range of tax-
payers below Rs. 7,50 was only
Rs. 5.82 crores. But this will be very
much more than made up by better
administration elsewhere.”

If you tuke the total income-tax collec-
tions, you will find that about 71 per cent
of the tax rcvenue comes from 11 per cent
of the total number of nassessees. If you
arc able to concentrate on the 11 per cent,
you arc taling charge of 71 per cemt of
the revenues. Just now figures of arrears
were given The total arrears have been
put at about Rs. BOS crores on 31-3-1972,
Of this amount if you take people who are
in arrears to the extent of more than one
lukb of rupees, thewr number comes to
about 11,000 and the total amount comes
to Rs. 358 crores. The Officers may not be
able to give the picture whether these are
assessments of assessecs. There is a lot of
contusion there. Therefore, 1 shall refer o
the total number of assessees.

Qut of the total number of assessces of
21,41,638  accounting for an arrear
amount of Rs. 805 crores, thost who arc
above Rs. ! lakh come to about 11,300
which gives an arrear amoumst of Rs. 358
crores.

O,

'Mow:! with the recommendation of the President.

pra—
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thing. This was taken note of by the
P.A.C. in their Report in the Fourth Lok
Subba—not By me but by Shri Vajpayes
und Shri Masani, my predecessors. They
have said that:

“There would not be ‘Much jusifica-
tion’. a» conceded by the representative
of the Ministry of Finance, “for conti-
nuing with the awessment of small in-
comes if one finds that the taxation of
this group results in  munus  revenue™.
tiovernment <hould therefore arrange for
teliable data being collected about the
cost of collection in respect of various
income brachets ris-g-vis revenue re-
alised™.

Ths recommendation was made in the year
1969, But, 1 am sorry to find that such
data has not been collected so far. The
data to be collected was to what would
be the cost for the collection in respect
of the iarious revenuc income brackets
as this would help the Department to de-
termine which of the categories of tun-
payers should continue to be borne on the
tax register and how the uassessment pro-
vedure should be simpliticd. if this cate-
zory of persons was not 10 become a drag
on (iovernment revenues

Another thing is that becawse of the
lack of simpldication of procedure, these
things are not being attended to. Even
if you take the statistics. still this work
will be a time-consuming one. 1 feel that
if we take exemption up 1o Rs. 7,500,
thix would «implify the procedure.  Not
only that it will give relicf 10 the much-
needed cutegory of people,  The usual
arcument thet: is put forward is that ufl
participate in contributing to the public
exchequer by way of paying indirect taxa-
tion. Therefore, this alone does not pot
them in the opet.

1 hope that you will give a fair and
sympathetic consideration to this sugges-
tion—this is a good sugpestion—which will
not only give relief to these people, but
will also give relief to the department.

VAISAKHA 13, 1895 (SAKA)
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SHRJ N. K. SANGHI: Mr. Chairman,
Sir, my amendment is like the one which
my cotleagues, Shri Sezhiyan and Shri
Dinen Bhattacharyya have given. In my
amendment, 1 have suggested that the basic
exemption of income-tax that was available
to wage earners upto Rs. 5,000, should
be enhanced to Rs. 5500. Actually,
when [ sent this amendment. 1 hiud sent
them with the consequential changes in the
further slabs. But, the Legislative Branch
told me tirat it was not possible to men-
tion consequentinl changes in different slabs
and that [ should make my own amend-
ments.

1 had another fook at it and 1 thougnt
that possibly it was not possible for the
tinance Minister to accept the amend-
meut. For thirty lubhy of people, it would
have involved an amount of about Rs. 13
crores by giving rehief of Re. 50 only to
every wage carner n the country. In casc
you accept my amendment it would be
enhanced to Rs. 5,500 instead of Rs. 5.000
us at present. In this country, for the
Tast six yeary this amount has not at ail
heen increased.  The rupce value has
been eroded and this has been accepted by
the Finance Ministrs.  Further, the prices
huve gone wery high. No doubt if this
particular amendment is accepled and the
exemption 1« raised to  Rs. 5.500, the
people who will benefit by this will be
mostly the salaned class of people who are
today very much hard hit, I do not think
that these people will be more than 10,000
or 0. This » a very small increase;
tuhing inlo consideration all the reports,
I want this relief of Rs. 50 10 be given
to the people who get the salary upto
Rs. 5,500. But, for the peoplc who are
carning more than Rs. 5500 this relief
is not available. My amendment has pro-
posed this change m the First Schedule.
Shri Chavan in his concluding speech had
said that there was a feeling that we had
swomewhat become prisoners of our own
tax avstem und restructuring was needed
now. My amendment is for enhancement
of exemption from Rx 5,000 10 5500
which should be accepted.
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SHRI DINEN BHATTACHARYYA:
Mr. Chairman, Sir, my amendment is
very simple. I have nothing to add to
what Shri Sezhivan has said. 1 bhave asked
for raising the exemption limit to Rs. 6,000
and not Rs. 7,000 as asked for by Shn
Sezhiyan and Rs. 5,500 as asked for by
Shri Sunghi. Mine s in between. That
is for raising the limit 10 Rs, 6,000 which
w not very difficult for the Finanee Minis-
ter to accept.

The Bill suggests a rate of 10 per cent
shove Rs. 5,000. My amendment is it
should not be more thun § per cent. Last
year also we tried to see that it is accept-
ed. You will appreciate that the value
of moncy has gone down considerably
Rv. 6000 per annum means Rs. 500
wonthly. Its real value comes to Re. 190
onfy. So, you are taxing a man who gets
Ry 190 If you realise the tax arrears
and unearth the black money, this  will
not be necessary So. 1 hope the Finance
Minister will be good enourh to sccept
these amendments.

SHRI S. R. DAMANI. Mv amendment
No. 53 scehs to give a small relief to
Hindu Undivided Famities. I request him
10 accept it.

SHRI YESHWANTRAO CHAVAN
Thete are three types of umendments
One wants to raise the eaemption hmit to
Rs. 5.500. The CPM amerdiment wants
to rolse it to Rs 6.000 and the DMk
umendment to Rs. 7,500 T am accepting
nwone of them This question has been
gone into many times When we go in
for inditect taxation, people make the plen
that we should emphasise on direct taxes,
When we come to direct taves, they want
to cut off s base Even at the present
moment people who pay direct taxes form
more than I per cent of the active popu-
lation, t.¢. those who cun be employed
and who can eurn. We do not want to
reduce this number further. In respect of
income derived from investment in shares,
securities, bank deposits, ctc., income upto
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Rs. 3,000 in addition to Rs. 5,000 is ex-
cluded from the taxable income.

the whole of the first thousand rupees was
allowed as deduction from the taxable in-
come. Under the present Finance Bill,
the whole of the first Rs. 2,000 of such
savings will be allowed as deduction from
the twnxable income.

SHRI N. K. P. SALVE: At that level,
how many people will know all these
things?

SHRI YESHWANTRAO CHAVAN:
That 1 cannot help. If they are talking
of small salanied people, certainly they
are ncluded in thas.

MR CHAIRMAN: 1 will first put the
Cicnernment amendments Nos, 60, 61, 62
and 63 to the House.

The question is:
Puge 35, hine 13—
omir (1), (60)
Page 35,
fen limes 26, 27 and 28, substituto—

“Rule 8 ~——Any sum puyable by the
assessee on account of any tax levied by
the State Government on the agricultural
income shull be deducted in computing
the agieultural income.

Rule 9.—Where the net result of the
computation made in socordance  with
these rules i a lom, the loss so computed
shull be 1gnored and the net agricultural
income shall be deemed to be nil * (61)

Page 35,
for lines 29 and 30, swbsritate—

“Rule 10.—The provisions of the In
come-tax Act relating o procedure for
asseument (including the provisions of
section 288A reinting 10 reunding off
of income) shall, with the necesman
modifications.”. (62)
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Page 34, ling 3,—
for “Rule 9, substitute “Rule 11",

The motion was adopted.

MR. CHAIRMAN: Now 1 will put all
the amendments moved except No. 52 to
the House.

Amendments Nos. 8, 13 10 30, 33 1o
47 and 53 10 57 were put and negativcd.
MR. CHAIRMAN: The gquestion is:

“The First Schedule,
stand parnt of the Bill™,

as amended,
The motion was adopted.
The First Schedule, as amended, was
added to the Biit.

MR. CHAIRMAN: There are some
amendments to the Second Schedule.

Secomd Schedule

SHR! DINEN BHATTACHARYYA:
1 beg 1o move*:

Page 36, line 6,—

for “Fifty  palse”

palse”. {31).

Page 36, line 27,—

for “200" substitute ~50". (32).

DR. LAXMINARAIN PANDEYA: 1
beg to move®

Page 36—

amil lines § and & (1)

e welnemw ehiw  (dwmtr)  Awmfx
wmitem, fewr Wit 3 w2 & od-seeer
o e ¥ f yaw Wit e OEh
fAfvdt & wt Wyt § oty R B w7 o
£; fawdt faw fodaw @ ofefier T 0 =
v vy wfageny, dfefebwr, gt s

wgr i few mit & oaet vt R fR oW

- N

subssitute  "Ten

VAISAKHA 13, 1895 (SAKA)

~‘Mowd with  the “recommendation of the hesndent.
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switw gdw) few W@t Y wen, W,
argw oYr #w wifs o it €7 s fear
8 I AW Ay WG B R wEm
wrr wrer ¥, mbc wée W avaTver sfes
W AHTHA A %T W% i @ IR
wrender  faRidrs femr gv gad
W sy e sody wr H 4

dnr fe 8% wm §, faw qlt w@ e
R W W w30 X wvk & e Aure
1 wit §1 A7 fridew ¢ e wg TN gwra
15 &% oFf, mfe seim vt & feen
o S avE & ww oAE WIC T W
X wed wmfeit w1 fawnfowr 91 &%) fer
sy % % wv Wt ww v & gavd ww €6
FEFTAw AT w foany § oy wwo g e
ot T &, M weiT wrarel &Y fesit 9T
faxty ww7 St gt Ot avgree wf Ay
% wirrwm & fau o wiew swew W
wpwr) "Are § el woemn & wsfan
frater wriy ol & AR yafeey Wz g
@ a%un g sy § e ol iy ey
s W g

SHR! DINEN BHATTACHARYYA: Sir,
the Finance Minister himself has  stated
that this will creatc dufficulties, specially
1o the film producers in regional languages.
{ know that in West Bengsl most of e
fiken woduun have protested agminst this

o —————
Laad
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{Shri Diben Bhattacharyys)
new taxation and have made representa-
tion both to the State Government and the
Central Govertiment. Wow hé has reduced
the rigour to seme extent but [ know ths
will not obviate the difficultics that the film
producers are now facing, So. my amend-
ment is to make it ten paise instead of
50 paise. If you really want to help the
him industry in the regional lunguages,
then there should be no taxation for some
time to come. When the industry comes
to a particular stage, you can impose tax
on big producers But so far as small
and medium size producers, specially in
the regionaf languages are concerned, you
have to exempt them from paying taxes.
It should be 10 paise at the maximum.

Another amendment that 1 have pro-
posed 15 regarding certain mems, like, steel
plates, sheets and stnps,  Anyhow, the
burden of the enhanced taxes will be put
on the common man by big manufacturers
and imporicrs of these items. So, I pro-
pose that instead of Rs 200, it should be
Rs. 50

I at least expect that he will agree to
reduce the excise duty on films He has
already agreed to a certan extent. Let
him come down to a certain more extent
so that the film producers will feel safe
at least in the hands of the Finance Mini-
ter, Shri Y B. Chavan,

o [wew (fgr wwddt (o)
qwmfa 61, Tl fr W wwew ¥ ow frio
sont ¥ wft gt faw wgren o 7 owm
fe ¥ @ fot & waew ¥ g T
wmg wrq W oy Femn & weew € A
wn ary Ay Al B A B Afes o
wher § W wodr feem fambet ¥ a@
nwrar o1 Wi wraw oy e wiy o ¥
fak & o ;i www, s, TR
ey o sofey v & efe, ol
fsrw fratar, oy v ay oy fis v wktfs
werY ot fomt ot g it o ot &
&t goer Owr wow st awft § fs wy
oh 7 W el g i e e @ a

Wt e woerdt X 3 P awq B
gecdviz fwr & ww @ o wew writher
wrr ot et & fret § oy awer wrew
wT @ ot 41w WY AoeTe W
o frfw wrer o fiswit & wesy ¥ by
wT qeft k) fpdr ¥ o wit fell it
§ forr or wie vy ke § ootoaa
T o wT TR vy F, I wwre o}
air wv vy o Wfew arr e AT 6t e
W o wRfes wrwr @ feeh & A
frely wfrd dar we awer §1 W v
¥ 35 wfearl o1 o wyww frar 81 Afier
wg Wi oo e foredt soktfrr s oY
B TR arlt AT fEe & 3T ¥ W W
sl o T & goht o T felt w
fedy w9 X aow wv & ARty oy qr
wg fawrr vt

o dwrm (weaf zfwror) awmafy A, &
st sy o ot wererd o Aer W
WY ATt WY TE ¥ W qeer
¥ & oawn qf waw ¥ fawr ol w1 am
™ W s 4 fr wwt g ardtfes
wyarst ¥y oot ¥ wae @ oY xvw sy
# foar At 2w o meer § % qEd Ay
&+ mithes wra &1 xw A oAw W
& 3 & NwA & gy WY WU Ay
wir ¥ oA faer meft & o oy owr e fw
‘o wwfex” e Fax s wedt wr o
§, & A mam arn fe o wRfes e
¥ foei wrdt §, wx N7 wwdw o &, A
w1 IR ATREE ¥R A wen ay TRy
fo am wrn ff I ¥ wp 9 W@
vafar amr faker & fe oy T wex
wemrer fear § 3w & et wwde” @ xng
“smitfee wrar” foey, ax way geva wF)
arfrw wray & o0 ¥ A ww aff fs wrly
wwft dix Al ol o wr off B
w v g & w3l few wn
w o gt wwewr wewm won wifgl
e miftver 3 v Sy Reeit onft § oY
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o wrer ¥ o ged wdfre Wit &Y
wrdy, qoroey, wardy 41 womrs sar WY
frell ®t oy u fear woy gufon af
ST & fiE o ot ower s s feare
=%

SHRI YESHWANTRAO CIIAVAN: |
entirely agree with the sentiments expressed
by the hon. Members. That is why [ have
myself taken the lead in this matter to
reduce the excise duty on black and white
filins.

There are one or twu important aspects
of this matter which have to be taken into
consideration. We have also to see that
we have in our country the film producing
industry in the public sector and we will
have to sec that if we conlinue to allow
imports at concessional rate whether it will
come in the way of making this industry
also a viable industry.

But at the same time ! quite ugree that
these regional lLanguage films which have
got comparatively  very small auwdience,
market, have got their very genuine prob-
lems and I share my concern with their
problems. That is why I have taken care to
see that it should be reduced, and it has
been reduced substantially; from 50 paises
per metre [ have brought it down to 30
paise. I have tried to make certain cal-
culations and 1 find that this, possibly,
might help them out,

The sugpestion that Mr. Vajpayee has
made now was made to me before also,
but unfortunately I have no solution for it.
That, certainly, will have to be considered
in consultation with the Information Mini-
stry. This is one more line in which one
can consider whether there are any other
alternatives,. We certainly produce very
artistic films in Bengali, Marathi, Tamil
and other languages. They are certainly
doing very good work. There is no Jdoubt
about it. They are eminent artistes who
have got internstional tature like Shri
Satyajit Ray. We would Jike to see that
we do not come in their way, in the way

-

- o v s
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* Moved with the recommendution of the President.
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of their creative activity, by isxation. But
by merely reducing excise duties. we will
not be able to help the country or help
them also. But some other suggestioms can
be taken into conmsideration.

Sir, T am not accepting the amendments.

MR. CHAIRMAN : I shall now put
Amendments Nos. [, 31 and 32 to the
Second Scheduled to the vote of the
House.

Amendments Nos. 1, 31 and 32 were put
and negatived.
MR. CHAIRMAN : The question is:

“That the Second Schedule stand part
of the Bill.”

TFhe motion was adupted.

The Second Schedule was added 1o the Bill.
Third Schedule

DR. LAXMINARAIN PANDEYA: I
beg 10 move®:

Page 37.--
omir lines 22 to 26. (2)
Page 38,—
for lines 13 w0 17, substitute—
“YARN AND SYNTHETIC FAB-
RICS AND YARN.";
Page 38—
omit lines 22 to 24. (4)
Page 19, line 16,
for “Twenty per cent.” substitute~-"Six
and half per cent.” (5)
Page 39, line 18.—
for "Twenty per ocemt". substicute—
“Twelve per cemt.” (6)

SHRI DINEN BHATTACHARYYA:
1 beg o move :

Page 39—
omit lines 10 10 19. (64).

Page 40,~
omit lines 20 to 23. (65)

——— o s ——————— ot
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fShei Dinen Bhattacharyya}

My amendments are very simple. At least
those itoms which are commonly used should
not be taxed. You have enough scepe 0
tax the rich people. Why are you taxing
the articles which are used by the common
people? 1 would, therefore, request the
Minister to see that articles which are used
by the common people are not taxed. He
may accept my amendments.

wie wwhwroww chin (Wetr)  wwmfs
o, W W ¥ gra v feg o f
g www Awrer § Wi X muww g fe
wrh fier wlt & 3% A Afwr o &
it wferré o Pl wifgm ) 0w woeEw
X A oA AR ¥ at R
v femr T ¢ fad wwe ddY wew
i wz wre agr ¥ & faiew s owgm
fr % @ 1 w1 ez g fafew wRw
¥ 9w AT § WY gA% AT AN
sfrwn & wmg 20 T w1 wrarc g
3. % wrw Spi Ky N sfeark g
oY FAT A Ay w gy At frey &
sy 3 Y Dfawr € Awgemy A B ok
F1 97 & W oty wm oWy oww 3
TuETaT MR wgk e ax fon o KB §
e o feafn k& wowwn g fe oy
% qun ey fx g & mhuew ¥
oo gy frafs svew gf a1 g se @
gt ®fer oy or wre ot 3wl ov gy oo
fronr vam } famd wTm Wi & Ape
wfzart aww gk

o wmn & wre & §) WA e wred
w1 & avn K wig odfrar wnfed e
m giifrae snfoelt 1§t o0 4w W
awr &7 & ¥z R 20 Tvie w7 fomr #
WY % ¥ o TR & oAm e 0 goie
feat b oo waem & o Pl w1,
wr 3 Y, T ©Y ¥ wrew cww wifak,
TN T W NPT § ATAT WO 9T wwry
gy 8 B fenafrfor v & avt wreir

T w8 B, e
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wg & wpr o ow §o dar &y wrow
# wgr w go AV o0 W gaw e ¥
st o @ ¢ go W stfecfebor & afcd
o W & v fowe, trater gvkw ox
WX FC APEAT §, TX WAWT WI® AT 4T
s g ve fre awrdv § 6w
quren e W g Wt dy wiar et
MR. CHAIRMAN: 1 will put all the
umendments to the Third Schedule to the

vote of the House— Amendments 2 to 6
and 64 and 6S.

Amendments Nos. 2 1o 6, 64 and 65 were
put and negatived.

MR CHAIRMAN: Now, the question
18t

“That the Third Schedule stand part of
the Bilt™

The motion was adopreu
The Third Schedule was added 10 the Biil.
T1he Fourth Schedule was added 10 the Bill

MR CHAIRMAN: Now, the question
1

“That clause 1, the baacting Formula ang
the Title stund part of the BuL"

The motton was adopted.

Clauve V, the Enacting Formula and the
Title were added to the Bill.
SHRI YFSHWANTRAO CHAVAN 1
beg to move
“That the Bil, 35 amended, be passed”
MR. CHAIRMAN: Motion moved;

“That the Bill, as amended. be pawed”

& e el (Tor) . wafiy oY,
& fraw 93 ¥ GARTC WMEAT &7 W T[S
e o et oF el ol fis v & ant
% ofter oY afisre §, Wew fae @ ¥t
ot v olvfarl
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“¢1) When a motion that a Bill be taken
ints consideration has been car-
ried and np amendment of the
bill is made, the member in
charge may atonce move that
the Bill be passed.

(2) Where a Bill has nndergone
amendments the motion that the
Bil as amended be passed shall
not be moved on the same day
on which the consideration of
the Bill is concluded unless the
Speaker allows the motion to be
made.”

ag &% & f& o & e & aow wfger
y, afew gy gz foxr e Qe o gy
s o¥ ¥ v df e sfoamat w anes,
fynd g ey fr o™ w1

W CWERTW W N9 9T AW ¥
Ei i)

® T wed! T @wr X AT
€7 Sy oY o awk § & v fagw ¥
anfer u ¥ fadewr e wmnw y fs
™ faw % R owrw qw wvd S varm
e el wifed | Wgvarlt w7 & A
% gy w7 mfs g3 & W Ao w1 oy
foy ov xw wni o7 o Aedr e ster
forir )
MR. CHAIRMAN : 8% w2 dtsia oy w1 B -

‘Usnless the Spealer allows the motion
1o be made’. I have allowed him to
move the motion and he has moved it.

SHRT DINEN BHATTACHARYYA :
The Finonce Bilt is almost passed. But |
will make one request to the Finance Minis-
ter, Last year also | tried 10 impress it up-
on him. He had nol accepted the amend-
ment regarding income tax on the low in-
come groups. My point is that you have to
make a proviso. T have seen in factories
that at the end of the year, the total am-
oumt of income tax i imposed on the parti-
cular uscssee and he has to pay the total
amount. At that time, it is very difficalt for
the low income group people 10 pay. So he
cun make some arrangement by which
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they can at least pay their taxes in 12 instal-
ments.

The next point is regarding assessment
of the income of these factory workers.
On overtime wages, they do not get any
bonus, because that is not taken into ac-
count for calculating the bonus. It is left
out. The incentive bonus is also left out.
But for he purpose of income tux this is
caiculated. So 1 make this reusonable
demand. 1 ask why they are not getting
uny benefit on this score. You should
provide in the Bonus Act that their over
time wages will be taken into account for cal-
culation of bonus. While they are not get-
ting this benefit ncw, at the time of asvess-
ment of income tax payable, this amount
is tahen inmto account.

These are very small things. I do nut
know whether he will remember them.
But these are issues which affect the com-
mon people. The big people, Birlas and
others. can get away without paying any
tax, but the workers in the Birla factories
cannot. So why not see that they are not
put to these dificulties? 1 hope the Fina-
nce Minister will remember it and try to
make some provision in this respect.

ot wq fewa (qrer) wawx W, wfs
§ o ff wrew ov awmfy N Fudwm ¥
A wey wr, w fad & wodt Ao graw o
A ft FTHT AATE 1 v fAd ww o ew
a8 10-15 faaz Tfedm Tl ) may awR d
UITET WA WA ¥ A A X
{ Ty W frarn wen p oY 3aEr Awdy
T T A Tr R qv A e e weeer €y
qefaax o greravE fom A e adl
Heew wr W ot few s w
o g &1 wf e @ 3AE o i oty
Hro€ doftr gafan worre aew ¥ ww frafn
o qrad g faniy auit €127 0 T R
i qaft A ¢ o warafr O, ak wpady
uredr §. wwar Efe ox 3wt w fe
faew wavam & e weT frava wyr gwr
w arfe g ez e & 3 faw Wl
wqnt AWK W AV ¢
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'SHRI VIRENDRA AGARWAL (Mo-
radabad): Sir. the Jndian economy is in
doldrums. We had expected the Finance
Minister to take this: House into confidence
in respect of remedial mensures to- hold
the price-line or to accelerute the growth
rate. 1 must say that his reply was a
great disuppointment because the Finance
Mipister has not indicated any .measure
whatsoever in respect of holding the price-
line or accelernting the growth rate. The
Finance Minister tells us that the taxation
proposals are deflationary  in character.
Yes; they will be deflationary provided the
resources are utilised for  development.
But when the rosources raised  through
taxation and deficit financing are squandered
on current consumption, they are wholly
inflationary. So. 1 would plead with him
to understand that his taxation proposals
would never help in holding the price-line.
They ase wholly inflationary and they will
continue to help in the price rise. Gov-
ernment is not genuinely interested in hold-
mg the price-linc,

He also plends that deficit financing is
ewsential. But no economist ¢an agree
with him that in the present situstion defi-
cit financing is of any help or will prove
deflationary. | hold that deficit financing
in the present situation shoutd be reduced
1o zero if we are reully keen to hold the
price-line.  Otherwise, Government will
only help to encourage the prices to gallop
at a rate of 15 per cent per year.

Last evening the Gwemment spotesmnn
spoke in terms of the Government's philo-
wophy of forward-lvokingness and ideology.
There is nothing wrong with. any -philo-
sophy and ideology. but I would like to
say that this philosophy or ideology which
the - Governinesit- has' ‘been following. for
25 years has prodced nothing - but
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currupt and  inefficient men. This
philosophy has done nothing  but
causing price rise to a higher level, it has
done nothing but bringing about economic
stagnation in the country. 1 can assure you
that this philosophy and doctrinaire ideo-
logy will tuke the country towards eco-
nomic ruin.

wWe daww : auafy wgm, TR I W
grr R e oft vy foord 4% wfen s ey
X wt——xT WAT A W w5 AT §
wife 7% nefafaefes w W & feam
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o am T E far W S AT K
Wt zv afr q g A Wk & fam Arawtact-
INA T APY ATANE ¥ AwTAY | it feT
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wtr rxfega doaekz W e wan
fafestq g @Y nf 1 oA qATIOE AT &
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QrATRATE AAT R, A2 qAGN T KA & wTON
& W §

SHR! YESHWANTRAQ C(H A\ AN
Mr. Chairman, I mudt thand this hon. House
for the speed with which it has passed
the Finance Bill. Sone constructive sup-
gestions were made which we will certainly
take notc of. Some hon. Members were
disappointed with this budget. The hon.
Member, Shri Virendra Agarwal, said that
he was disappointed with my speech There
wre some people who are in a permanent
mood of disappointment. 1 would like to
tell him that | never wanted to under-
estimate the present difficulties of the eco-
nomy. But to say that everything has
gone wrong is to create that mood of their
own disappointment in the minds of the
people, which is not conducive to the
nationa] effort for which we will have to
make our nation ready.
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1 quite agree that in the case of some
commodities there has been too much of
rise in price because some anti-social ele-
ments are taking advantage of the situa-
tion and making profits out of the present
difficulty. Some of the shortages are due
to some of the anti-social activities. The
price rise in the case of textiles during the
last few weeks is certainly due to uncons-
cionable profit-making by some. [ can
only say that T will discuss this matter
with the Commerce Minister as soon as
possible

MR. CHAIRMAN : The question is:
“That the Bill. as amended. be passed”

The motion was adopted.

18.15 hrs.
ARRFST OF MEMBER

MR CHAIRMAN: I have to inform the
House that the Spealer has tewened the
following wueless message dated the 2nd
May. 1973, from the Superintendent of
Police, Bahraich.—

“Shrimati Shakuntala Nayar. Member,
Lok Sabha, was arrested under Section
151, Criminal Procedure Code. on the
2nd May. 1973 and sent to jail”

18.15 hrs.
BUSINESS ADVISORY COMMITTEF

TWENTY-NINTH RLPORT

THF MINISTFR OF PARLIAMEN-
TRAY AFFAIRS (SHR! N. RAGHU-
RAMAIAH) T beg 1o prevent the Twenty-
ninth Report of the Busimess Advisory
Commattee.

18.16 brs.

The Lok Sablw ihen adjourned till
Eleven of the Clock on Friday, May 4,
1973 /Vaisahlha 14, 1895 (Saka).
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